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09.03.0?? This is the second round of

v
11
i

;litigation« Earlier the applicant has

e AT | challenged the reversion order dated
Gl s e | 16 12. 2003 of the applicant from Jumor
:\ §Sc§ent1ﬁc Officer (Group B) to Senior-
i Scientific Research Assistant which was

R . [set aside by this Tribunal on 1% April,.

o S Lo 12004 passed in 0.A.N0.294 of 2003, the

: o : | | zoperative. portion of the order is quoted

,%be}ow:-

f - ?; “Thus we find that the order
‘ ' of reverting the applicant to

; the post of Sr. Scientific

; Research Assistant has been
i ; passed in an arbitrary
| manner as the post of JSO is
1 S still exist and has not been
- abolished and the applicant
? has a right to be continued
’ ‘; to the post of JSO though
; purely on adhoc basis.
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Accordingly we allow the

C.A and quash and set aside

the order dated 16.12.20Q3

reverting back the applicant

to the post of Sr. Scientific

Research Assistant. No order

as to costs.”

The respondents have filed W.P.C.
No.5758 of 2004 before the Hon'ble
Gauhati High Court which was dismissed
on 13.9.2005. Now the applicant is
entitled for payment of salary for the
post of Junior Scientific Officer, Group B
from 16.12.2003 to 31.10.2005.

1 have heard Mr.A.Ahmed learned
counsel for the apé]icant and Mr. S.N.
Tamuli learned counsel appearing on
behalf of Dr. J. L. Sarkar Railway
‘Standing counsel.
| Considering the facts and
circumstances | am of the view that
application has to be admitted.
Application is ad_mitt_ed. ISS;}.e notice on

the respondents.

Im

25.4.2007 Mr. A. Ahmed, learned counsel for the

Applicant has filed a letter for adjournment.
Respondents’ counsel is absent. Respondents

are granted four weeks to file reply statement.

Call before the next Divisio:n Bénch.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.61 of 2007

DATE OF DECISION: RR7|]- A0}

Arundhati Kalita e APPLICANT(S)
Mr Adil Ahmed and Smt Bhattacharjee ADVOCATE{S) FOR THE
_ : APPLICANT(S)

- Yyersus -

Union of India & Ors. RESPONDENT (S)

Mr K.K. Biswas, Railway Standing Counsel = ADVOCATE(S) FOR THE
: RESPONDENT(S)

CORAM:
The Hon'ble Mr. M.R, Mohanty, Vice-Chairman
The Hon’ble Shri Khushiram, Administrative Member
1. Whether reporters ﬂf local newspapers Yes/No
may be allowed to see the Judgment ?
2. Whether to be referred to the Reporter or not? Yes/No

3. Whether to be forwarded for including in the Digest
Being compiled at Jodhpur Bench and other Benches? Yes/No

4.  Whether their Lordships wish to see the fair copy
of the Judgment ? Yes/No




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWABATI BENCH

Original Application No.81 of 2007
Date of Order: This the Qﬂ%ay of November 2007

. The Hon’ble Shri M.R. Mohanty, Vice-Chairman

The Hon’ble Shri Xhusiram, Administrative Member

Smt Arundhati Kalita,

Wife of Shri Arup Kumar Goswami,

Railway Qrs No.167/B,

East Maligaon, Guwahati-11. e Applicant

By Advocates Mr Adil Abmed and
Smt Bhattacharjee

- Versys -

1.  Union of India,
Through the General Manager,
N.F. Railway, Maligaon,
Guwahati-11.

2. The General Manager (Personnel)
N.F. Railway, Maligaon,
Guwahati-11.

3. The Deputy Chief Personnel Officer (Gaz.),
Office of the General Manager (Personnel),
N.F. Railway, Maligaon,

~ Guwabati-11. -.... Respondents
By Advocate Mr K K. Biswas, Rai}way Stand%
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ORDER

M.R. MOHANTY, VICE-CHAIRMAN

Applicant, a Senior Scientific Research Assistant, was
given ad hoc promotion as Junior Scientific Officer (J.S.0.) on
05.12.1997 and was reverted back m'her substantive post of Research
Assistant on 16.12.2003. She challenged the said reversion order
before this Tribunal (in 0.A.N0.204 of‘L’OOB) and by an interim order
dated 26.12.2003, this Tribunal granted an order to maintain “status
quo” and by final order dated 01.04.2004, this Tribunal allowed the

said case of the Applicant. The said final order dated 01.04.2004 of

this  Tribunal was subject matter of challenge (by the

Respondents/Railways) before the Hon’ble Gauhati High Court in Writ
Petition No.5758 of 2004; which was dismissed on 13.00.2005.

Thereafter, by an order dated 31.10.2005, the Applicant was granted

promotion, as Junior Scientific Officer/JSO, on ad hoc basis. Now, by

filing the present Original Application under Section 19 of the
Administrative Tribunals Act, 1985, the Applicant has prayed as
under:

“8.1 That the Hon’ble Tribunal may be pleased to set aside and
quash the rejection letter No.E/170/LC/NS/690/06 dated
23.10.2006 issued by the Respondent No.3 as well as
Office Order N0.32/2005 (Traffic/Safety) dated
31.10.2005/2.11.2005 and the Respondent Authority may
be directed to continue the service of the Applicant as
Junior Scientific Officer Group-B vide appointment letter
dated 5.12.1807 @l her regulsrization in the éforesaid
post.

8.2 That the Hon’ble Tribunal may be pleased to direct the
Respondent Authority to give the service and

consequential benefits including arrear salaries of the
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Applicant from 16.12.2003 to 31.10.2005 as Junior
Scientific Officer Group-B.

8.3 To pass and other appropriate order or orders to which
the applicant may be entitled and as may be deem fit and
proper in the facts and circumstances of the case.

8.4 To pay the cost of the application.”
2. At the hearing, however, the Advocate for the Applicant

has only pressed the prayer for a direction {to the Respondents) to

pay her differential arrear salary (in the pay scale of J.5.0. minus the

pay actually drawn as Sr. Scientific Research Assistant) for the period
between 16.12.2003 and 31.10.2005 and abandoned the other prayers
made in the case, apparently, to get the same redressed from the

higher authorities of the Applicant.

3. Respondents, who have filed a Reply in the case, have
pointed out that, since the Applicant did not discharge the duties of
J.5.0. during the period between 16.12.2003 and 31.10.2005, she

was/is not entitled to the financial benefit in the post of ].5.0,

4. In order to counter the above said stand of the
Respandents/ﬁai]ways,. the Applicant, who has filed a Rejoinder in this
case, has pointed out that on a number of occasions, she was
entrusted with the work of J.5.0. and on the basis of her
recommendations (as J:5.0.) persons were appointed; that she was
granted Railway Passes in the status of JS5.0. and that the |
Respondents (in a Contempt Proceeding, C.P.N0.31/2004, that was

initiated against the Respondents) disclosed before this Tribunal, on

17.02.2005, as under:
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“It is stated by the respondents that pursuant to interim
order dated 26.12.2003 passed in aforesaid O.A., the

Applicant continues to occupy the post of 1.5.0."
5. Apart from the above details, given in the Rejoinder, the
Advocate for the Applicant showed us some more materi‘alls, in course
of hearing, in order to substantiate that she was actually in position
(and discharging duties) of J.8.0. during the period between
16.12.2003 and 31.10.2005 and that, therefore, she was entitled to

get the higher scale of pay of J.5.0. (minus the lower pay that has

already been drawn by ber) for the said period. The new materials
that has been placed on record at a later stage with the Rejoinder
{filed by the Applicant) and shown at the hearing are not available to

be relied upon without giving adequate opportunity to the

~ Respondents to have their say in the matter. It appears all these

materials were never placed before the Respondents/Railways; while

claiming higher pay to the scale meant for }.S.0.

6. Faced with the above situation, Mr Adil Ahmed, learned
counsel for the Applicant, prayed to grant liberty to the Applicant to
put up a comprehensive Representation (with all maferia!s) hefore the
Respondents claiming higher pay for the intervening period and for

her regularization in J.5.0. post.

7. In the sbove premises, without entering into merits of the
matter, this Original Application is hereby disposed of by way of

granting liberty to the Applicant to put up her case (in shape of a

Representation with all details) before the Respondents; who should
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take the same into consideration and pass a reasoned order within
three months from the date of receipt of the said Representation.
Respondents need also grant personal hearing to the Applicant on her

prayer, if any.

{9(/( KHUSHlRMB

ADMINISTRATIVE MEMBFR

W by

{M.R, M@\TYY}

VICE-CHAIRMAN
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(An Application Under Section 19 of The Administrafive Tribunal Act 1985)
ORIGINAL APPLICATIONNO. 61 OF 2007.
Smti Arundhati Kalita
... Applicant
- Versus -
The Union of India & Others
... Respondents
INDEX
SL No. | Annexure | Particulars Page Neo.
1 Application 1-16
2 Verification 17
3 A Photocopy of the letter  dated
24.02.1993 issued by the Government of India, |1¥- 23
Ministry of Railway (Railway Board).
4 B Photocopy of the letter No.E/41/120/29 24 - 95
{O) dated 14.05.1993.
5 Photocopy of the letter dated 17.08.1993. 26- 2%
6 Photocopy of the letter  dated R
01.04.1994. - A9
D, Photszopy of Lettn elled €.16.95 20 - 34
7 E Photocopy of the « letter dated
22.04.1996. 35
8 F Photocopy of the letter No. 91/Safety-l/28/5 dated e
09.05.1997,
9 G Photocopy of the Office Order
No.202/97(MECH) dated 05.12.1997. 37
.10 H Photocopy of Office Order No. 34/2003 (TTC &
MECH) dated 16-12-2003. 5¢ - 59
~ll1 I .| Photocopy of the Order dated 1-4-2004 passed in
OANo. 294 0f 2003, . 40 - 42
12 J Photocopy of the Order dated 13-9-2005 passed
by the Hon’ble Gauhati High Court in W. P. (C) | 4% -50
No. 5758 of 2004.
13 K Photocopy of the Office Order No32 / 2005| |
(Traffic /Safety) dated 31.10.05 /02.11.05.
14 L Photocopy of the Assumption Report 5
No.T/2/48/P (Unit) dated 07.11.2005. | 92
15 M Photocopy of the Office Order 53
No.E/170/LC/NS/690/06 dated 23.10.2006.
Date: Filed By: _
| Swide. Brattachasiee



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

(An Application Under Section 19 of The Administrative

Tribunal Act 1985)

ORIGINAL APPLICATIONNO. Gl  OF 2007.

Smti. Arundhuti Kalita,

...Applicant

- Versus -

The Union of India & Others

24.02.1993
07.04.1997

05.12.1997

116.12.2003

26.12.2003

01.04.2004

13.09.2005

21.09.2005

31.10.2005
02.11.2005

07.11.2005

01.08.2006

...Respondents

LIST OF DATES / SYNOPSIS

The Ministry of Railway decided and recommended creation
of Psycho-Technical Cell in the Zonal Railways.

Applicant joined N.F. Railway as Senior Scientific Research
Assistant.

The Applicant was promoted to the post of JSO. C ”D - ho c)

The Applicant was reverted back from the post of JSO to her
substantive post.

Order of the Hon’ble Tribunal to maintain status quo.

The Hon’ble Tribunal set aside the reversion order dated 16.
12. 2003.

The Hon’ble Gauhati High Court dismissed the Writ Petition
No.5758 of 2004 filed by the Respondent against the Order of
the Hon’ble Tribunal dated 01.04.2004 without merit.

The Applicant submitted a copy of the Hon’ble High Court
Order dated 13.9.2005 before the Respondent Authority and
filed an Appeal / Representaﬁon to release her Arrear Salaries
and other dues which is entitled as Jumor Scientific Officer
from 16.12.2003.

Office Order issued by the Respondent No. 2 whereby the
Applicant was promoted to the post of JSO (Group-B) H.Q.
Maligaon on ad-hoc basis.

The Applicant submitted her Assumption Report with protest.
The Hon’ble Tribunal closed the contempt petition filed by

the Applicant by giving her liberty to file a Representation
before the concerned authority stating her grievances.



&/ A
08.08.2006 Applicant filed a Representation before the Respondent No.2
stating her grievances.
23.10.2006 Impugned order issued by the Respondents No.3 denying the
salary/ benefit due to the Applicant.

Hence this Original Application filed by the Applicant before
this Hon’ble Tribunal for seeking justice in this matter.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, We <
GUWAHATI BENCH, GUWAHATI \%
(An Application Under Section 19 Of The Administrative Tribunals Act 1985)
ORIGINAL APPLICATION NO. 51 OF 2007.
BETWEEN
Smti. Arundhati Kalita,
Wife of Shri Arup Kumar Goswami,

Railway Qrs No. 167/B
East Maligaon, Guwahati-11

... Applicant
- AND -
1. Union of India
Through the General Manager
N.F, Railway, Maligaon,
Guwahati- 11.

2. The General Manager (Personal)
N.F. Railway/ Maligaon,
Guwahati- 11

3. The Deputy Chief Personal Officer
(Gaz), Office of the General Manager
(Personal), N.F. Railway,

Maligaon, Guwahati-11.
... . Respondents.

DETAILS OF THE APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This application is made against the letter No.E/170/LC/NS/690/06
dated 23.10.2006 issued by the Respondent No.3 as well as Office Order
No.32/2005 dated 31.10.2005 / 02.11.2005 issued by the Office of the
Respondent No.3 whereby Applicant was deem to be promoted to the post
of Junior Scientific Officer (in short J.8.0.) (Group-‘B’) H.Q. (Maligaon)
on 31.10.2005 as ad-hoc basis, which is in complete and total violation of
the Order dated 1% April 2004 passed in O. A. No.294 of 2003 by this
Hon’ble Tribunal.

JURISDICTION OF THE TRIBUNAL :

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon'ble Tribunal.

‘. ‘\.PP\LC_QQX"

Thee :grk - Swita Bhattaches
(PAvecc\) 7

O~
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LIMITATION:

The Applicant further declares that the subject matter of the instant
application is within the limitation period prescribed under Section 21 of
the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4,1  That your Applicant begs to statc that she is a citizen of India. As
such she is entitled to all rights, privileges and protections gnaranteed under
the Constitution of India and the law framed thereunder. She is now aged
about 41 years.

4.2 That your Applicant begs to state that she has passed the Post
Graduate Degree in Psychology and attained practical knowledge and
experience in the said stream. She joined the North East Frontier Railway
(in short N. F. Railway) on 7" April, 1997 as Senior Scientific Research
Assistant in the Office of Chief safety Officer which is under the Operation
Department of N.F. Railway.

43  That your Applicant begs to state that the Railway Board vide their
letter No. 87E(GC)4-14(Dup) (39) dated 24.02.1993 has decided to revise
the Gazetted set up of the Psycho-Technical Cell at Research Design and
Standard Organisation (in short RDSO) Lucknow and Zonal Railways on
the basis of recommendation of a high powered committee on Psycho-
Technical Cells. The Government of India, Ministry of Railways (Railway
Board) has created 13 posts in different grades. The aforesaid letter has also
laid down certain norms and procedures to fill up the posts in this regard. It
was also directed that posts for revised set up should be adjusted /
transferred. In Group-‘B’ junior scale there were 7 posts and it was laid
down that Central, North East Frontier and Central Railway should find the
post by transferring a regular post from Traffic, Mechanical or Personal
Branch of their own Railway and it was specifically laid down that these
three Railways should provide one post of Junior Scientific Officer by 31
March 1993. On the basis of aforesaid letter the Ministry of Railways
accorded sanction to the transfer / adjustment of the various posts including

Y P VP N PUN = a
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the 7 posts in Group-‘B’ junior scale as Junior Scientific Officer. It is worth
to mention here that the duties and responsibilities of Junior Scientific
Officer to conduct Psychological test of certain cadres of recruitment made
by the Zonal Railway to effectively deal with accident exigencies in their
respective zone, which was earlier conducted by Research Design and
Standard Organisation (RDSO) of Indian Railways having Head Quarters at
Lucknow. In order to remove the difficulty in conducting psychological test
it was decided by the Railway Board to create Junior Scientific Officer,
Group-B posts in Zonal Mway to conduct the psychological tests for the
new recruits from the Railway Recruitment Board and the same will be
conducted jointly by Sr. Scientific Officer / Jr. Scientific Officer of the
Zonal Railway and Sr. Personal Officer/ Divisional Personal Officer from
the Railway and for this purposec RDSO would organize a brief course on
test administration and evaluation for a week or so on each Zonal Railway
for Personnel Officers and it should be completed by April, 30, 1993. For
this reason post has been sanctioned by the Railway Board with the
concurrence of the Finance Directorate of the Ministry of Railways.

Photocopy of the aforesaid letter dated 24.02.1993
issued by the Government of India, Ministry of
Railway (Railway Board) annexed hereunto and
marked as ANNEXURE — A.

44 That your Applicant begs to state that the Office of the General
Manager (P), N. F. Railway vide their letter No.E/41/120/29 (O) dated
14,05,1993 informed the Railway Board the post of Junior Scientific
Officer (JS/Group-‘B’) is now ready for operation by temporary transfer of
a post ADMO (Group-‘A’) and in this regard filling up of this post no
instructions / orders has so far been received by the Board, Therefore,
Board was requested to sent the details viz. whether the post will be by
direct recruit from U.P.S.C. or to be filled up by Group-°B’ officer to be
selected through positive act. of existing Group-‘B’ selection or by
transferring an officer ( JS/Gr-°B’) from an identical Department if any.
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Photocopy of the aforesaid letter No.E/41/120/29 (O)
dated 14.05.1993 is annexed hereunto and marked as

ANNEXURE - B,

4.5 That your Applicant begs to state that on 17" August 1993 D.O.
letter was issued by the General Manager/ N.F. Railway to the Railway
Board by informing that one post of Sr. Scientific Research Assistant
(Psychology) had been created by necessary matching surrender. The
requisition for the same had been placed with the Railway Recruitment
Board, Guwahati and for which advertisement in this regard would be
floated shortly. But so far one Gazetted post of Jr. Scientific Officer in
terms of the direction of the Railway Board was concemned it had been
temporarily arranged by transferring one post of ADMO (Group- A) which
was also not permissible as per boards directive . However arrangements
had been temporarily made up to 16.08.1993 and a regular post of Traffic
or Mechanical or Personnel department should be utilized as per direction
given by the Railway Board vide their letter dated 24.02,1993 for which
action will be taken by the Department. It was also requested in the said
letter to clarify the methodology to be followed for filing up the post of Jr.
Scientific Officer.

Photocopy of the letter dated 17.08.1993 is annexed
hercunto and marked as ANNEXURE -C.

4.6 That your Applicant begs to state that on 01.04.1994, Addl. General
Manager, N.F. Railway wrote a letter to the Adviser (Management
Services), Railway Board asking for certain clarification regarding
methodology and mode of recruitment in order to fill up the post of Group-
‘B’ Gazetted post ie. Jr. Scientific officer in N. F. Railway through the
Psycho-Technical Cell. It was also stated that due to non-receipt of the
clarification from the Railway Board the aforesaid post was filled up by
drafting a Mechanical Officer against a Gazetted post released temporarily
from the Mechanical Cadre, This arrangement would be confinued till the
instructions received from the Railway Board.

~

\AM‘W .
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Photocopy of the aforesaid letter dated 01.04.1994 is
annexed hereunto and marked as ANNEXURE - D.

47 That your Applicant begs to state that on 06.10.1995 office of the
Director General, Psychology, Lucknow had written a letter to the Railway
Board by asking about the steps to be taken in respect of the
recommendations made by the High Powered Committee on Psycho-
Technical cells in the Zonal Railways and also highlighted the difficulties
being experienced by the Zonal Railways in managing the work in the
Psycho- Technical Cell which was to be conducted by the cell without
having certain experienced and qualified personnel in view of the
observations of the Railway Accident Inquiry Committee 1968. The
Director General, Psychology highlighted that person whose service should
be utilized to be a Chief Scientific Research Assistant or Sr. Scientific
Research Assistant should hold Master Degree in Psychology so that test
will be done by well qualified and responsible staff so that they become
neither a mere routine nor a source of harassment to the staff. He also
highlighted in the aforesaid letter that Central, N.F., $.C., S.E. Railways
have already created one post each of Sr. Scientific Research Assistant. The
post of Central and N.F. Railways are already manned and recruitment of

incumbents for South Central and S.E. Railways has already been finalized.
Photacoty of leetun dotid 66.10.95 9» omvered bpmuidh omd wisnked

an  Amercura D M

4.8 That your Applicant begs to state that on 22.04.1996 Executive
Director Traffic Research (Psych) had given direction to the Chief Safety
Officer N.F. Railway that the sanction for the Gazetted and non Gazetted
personnel comprising Psycho-Technical Cells on Zonal Railways had
already been given by the Railway Board and also noted by the Director
that the posts of Sr. Scientific Assistant (Psychology) has been created but
the post of Jr. Scientific Officer not yet created. The Railway Board had
also given direction to create the post of Jr. Scientific Officer and that
should be created from within their own resources out of the cadres of
Traffic, Mechanical or Personnel Department. It is further clarified that
Group- A post of the Medical Department cannot obviously used. It was
directed that the matter is within the competence of N.F, Railway for which

sanction of the Board has already given. By virtue of the aforesaid letter the

Director, RDSO requested the then Chief Safety Officer, N. F. Railway to

\)



pursue the matter locally so that the post of Jr. scientific Officer in N.F."
Railway becomes available and the present arrangement of utilizing a
Calcutta based J.S.0. is dispensed with.

Photocopy of the aforesaid letter dated 22.04.1996 is
annexed hereunto and marked as ANNEXURE - E.

49  That your Applicant begs to state that the Railway Board vide their
letter No.91/Safety-1/28/5 dated 09.05.1997 on the subject “Implementation
of the recommendation of High Powered Committee on Psycho-Tech Cell-
De-centralization of Psychological Test in recruitment of Safety category of
staff” addressed to all General Manager (Safety), All Indian Railways,
reiluésted to finalize the setting up of an independent Psycho-Tech Cell on
their Railways as early as pdssible and to report should be submitted at the

- earliest. .

Photocopy of the letter No.9 1/Safety-I/28/5 dated
09.05.1997 is annexed hereunto and marked as

ANNEXURE - F,

4.10 That your Applicant begs to state that the Respondent No.3 vide his
Office Order No.202/97(MECH) dated 05.12.1997 appointed the Applicant
to the post of Junior Scientific Officer, Group-‘B’ on being empanelied for
promotion on ad-hoc basis when she was working as Senior Scientific
Research Assistant in N. F. Railway. The aforesaid appointment was made
in conformity with the sanction and direction made by the Railway Board
on the basis of recommendation made by the High Powered Committee

Photocopy of the Office Order No.202/97(MECH)
dated 05.12.1997 is annexed hereunto and marked as

ANNEXURE - G,

4.11 That your Applicant begs to state that Psycho-Tech Testing which is
required to be carried out by the Junior Scientific Officer is a specialized'
activity and can be performed only by a persons with academic and
professional qualifications. The Applicant who is duly qualified to hold the



said post and was working as a Senior Scientific Research Assistant N. F.
Railway has been empanelled for promotion to the post of Junior Scientific
Officer on ad-hoc basis on 05.12.1997. The whole idea behind the
recommendation of the High Powered Committee to create the Psycho-
Tech Cell on each Railway Zones to avert frequent Railway accidents. The
same was recommended on the basis of the review of the Railway Accident
Inquiry Committee. Therefore the High Powered Committee recommended
for decentralize of the RDSO, Lucknow and create Psycho-Technical Cell
in the different Railway zones, so that, the specified category of staff
recruited by the Railway Recruitment Board (such as Assistant Station
Master, Assistant Driver etc.) could be conducted by this Cell in the
different Railway Zones.

412 That your Applicant begs to state that most surprisingly the
Respondent No. 3 vide his Office Order No. 34/2003 (TTC & MECH)
dated 16-12-2003 without any notice reverted her back to the post of Senior
Scientific Research Assistant from the post of Junior Scientific Officer
Group-B. It is pertinent to mention here that the Respondent Authority has
not abolished the post of Junior Scientific Officer Group- B and also the
Respondent Authority has not sclected any regular incumbent to the said
post through regular selection. The same was done by the Respondent
Authority only to accommodate another person in the aforesaid post on ad-
hoc basis, which is totally illegal.

Photocopy of Office Order No. 34/2003 (TTC &
MECH) dated 16-12-2003 is annexed hereunto and
marked as ANNEXURE- H.

4.13 That your Applicant begs to state that being aggrieved by the
aforesaid Order dated 16-12-2003, the Applicant filed an Original
Application No. 294 of 2003 before this Hon’ble Central Administrative
Tribunal, Guwahati Bench, Guwahati. The Hon’ble Tribunal on 26-12-
2003 granted status quo in this matter. The matter was finally heard on 1%
April 2004, The Hon’ble Tribunal was pleased to allow the aforesaid
Original Application and quashed and set aside the Order dated 16-12-2003
issued by the Respondent Authority reverting back the Applicant to the post
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of Senior Scientific Research Assistant from Junior Scientific Officer,
| Group-B. \

Photocopy of the Order dated 1-4-2004 passed in OA
No. 294 of 2003, by this Hon’ble Tribunal is annexed
hereunto and marked as ANNEXURE- L.

4.14 That your Applicant begs to state that the instant Respondent filed a
Writ Petition (C) No. 5758 of 2004 before the Division Bench of the
Hon'ble Gauhati High Court, The Hon’ble High Court admitted the
aforesaid case but did not grant any stay order against the Order passed by
this Honble Tribunal in 0.ANo0.294 of 2003 dated 01.04.2004. The
~ Hon’ble High Court finally heard the aforesaid Writ Petition on 13-9-2005
and was pleased to dismiss the said Writ Petition. The Hon’ble High Court
upheld the Order dated 1-4-2004 passed in O.A. No. 294 of 2003.

Photocopy of the Order dated 13-9-2005 passed by the
Hon’ble Gauhati High Court in W. P. (C) No. 5758 of
2004 is annexed hereunto and marked as
ANNEXURE- J.

4.15 That your Applicant begs to state that after receiving the certified
copy of the said Judgment and Order dated 13.09.2005 passed by the
Hon’ble Gauhati High Court on 21.09.2005, she submitted the same to the
Respondent Authority. The Applicant also filed an Appeal / Representation
before the Respondent Authority for release of her Arrear Salaries and other
dues which is entitled as Junior Scientific Officer from 16.12.2003 till date.

4.16 That your Applicant begs to state that after one month from the date
. of her aforesaid Appeal / Representation, the General Manger (P) issued an
Office Order No.32 / 2005 (Traffic / Safety) dated 31.10.05 / 02.11.05
promoted the Applicant to the post of Junior Scientific Officer Group-B
Head Quarter-Maligadn purely on ad-hoc basis. On receiving of such so
called appointment letter the Applicant vide her letter dated 07/09.11.05
addressed to CPO/MLG N. F. Railway, Maligaon has stated that she has
already been working as Junior Scientific Officer, Group-B since

Aetiosh Mot
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05.12.1997 to till date as her order of reversion from Junior Scientific
Officer, Group-B to Senior Scientific Research Assistant was alfeady set
aside by the Hon’ble Tribunal and which was upheld by the Hon'ble
Gauhati High Court. As such there is no question of her Assumption Report
for the post of Junior Scientific Officer, Group-B again.

Photocopy of the Office Order No.32 / 2005 (Traffic /
Safety) dated 31.10.05 / 02.11.05 is annexed hereunto
and marked as ANNEXURE- K,

Photocopy of the Assumption Report No.T/2/48/P
(Unit) dated 07.11.2005 is annexed hereunto and
marked as ANNEXURE-L,

4.17 That your Appliéant begs to state that she filed a Contempt Petition
No.5 of 2006 in O.ANo.294 of 2003 before the Hon'ble Central
Administrative Tribunal, ' Guwahati Bench, Guwahati for non-compliaﬁce
of Order dated 01.04.2004 passed by this Hon’ble Tribunal. The Hon’ble
Tribunal vide its Order dated 1¥ August 2006 closed the Contempt Petition
and the Petitioner was given liberty to submit Representation to the
concerned Authority for redressal of her grievances. Accordingly she
submitted a Representation before the Respondent Authority on
08.08.2006. However, the Office of the Respondent No.2 vide their letter
No.E/170/LC/NS/690/06 dated 23.10.2006 rejected the Representation of
the Applicant in a most mechanical, whimsical manner and also without
application of proper mind, As such finding no other alternative your
Applicant is compelled to approach this Hon’ble Tribunal again for seeking

justice in this matter.

Photocopy of the Office Order
No.E/170/LC/NS/690/06 dated 23.10.2006 is annexed
) hereunto and marked as ANNEXURE-M.
4.18 That your Applicant state and submits that the Reversion Order
dated 16.12.2003 by which the Applicant was reverted back to the post of
Senior Scientific Research Assistant from Junior Scientific Officer-Group
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B was set aside and quashed by this Hon’ble Tribunal and the Hon’ble
Gauhati High Court also upheld the Order of the Hon'ble Tribunal. Thus
the Order of Hon’ble Tribunal became finality in the eve of law. As such
the Respondents cannot reappoint the Applicant afresh in the post of Junior
Scientific Officer, Group-B vide Office Order No.32/2005 (Traffic / Safety)
as Applicant has alrcady been appointed by the Respondents as Junior
Scientific Officer, Group-B vide Office Order No0.202/97(MECH) dated
05.12.1997.

4.19 That your Applicant state and submits that controversy relating to
reverting back of the Applicant to the post of Senior Scientific Research
Assistant from Junior Scientific Officer, Group-B has already been settied
and adjudicated by this Hon’ble Tribunal in O.A. No.294 of 2003 and the
same has been upheld by the Hon'ble Gauhati High Court in W. P. (C)
No.5758 of 2004. As such it is binding on the parties. The Respondent
Authority cannot issue a fresh new appointment letter to the Applicant for
the post of Junior Scientific Officer, Group-B vide Office order No.32/2005
(Traffic / Safety) dated 31.10.2005 in violation of Hon’ble Tribunal and
Hon’ble High Court’s Order and Judgment.

420 That your Applicant state and submits that it is not permissible on
the part of the Respondents to act in defiance of the Order of this Tribunal
which was finally dealt with by the Hon’ble High Court. The finding of the
Tribunal in the aforesaid Original Application as regard to setting aside and
quashing the Order dated 06.12.2003 was not disturbed by the Judgment of
the Hon’ble High Court. Further, it is also submitted the relief granted by
this Hon’ble Tribunal which was not interfered by the Hon’ble Gauhati
High Court, as such it is not proper on the part of the Respondents to
modify the same and to take different conclusion,

421 That your Applicant submits that the legitimate expectations of the
Applicant, in view of the facts and circumstances that have narrated above,

have apparently being infringed in the instant case,

422 That your Applicant submits that the impugned action on the part of
the Respondent Authority whereby they have issued fresh appointment
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letter to the Applicant for the post of Junior Scientific Officer Group- B
vide their letter dated 31-10-2005 is arbitrary, unfair and unjustified and
against the established principles of law. The aforesaid action of the
Respondent Authority is violative of Article 14, 16, 12 and 309 of the
Constitution of India.

423 That your Applicant submits that the action of the Respondents By
which the Applicant has been deprived of her legitimate rights is arbitrarily,
mala-fide and with a motive behind -~ .~ - - -7 -7 .~

424 That your Applicant submits that the Respondents have deliberately
done serious injustice, mental trouble and financial hardship to her. As such
it is a fit case wherein Your Lordship in the inferest of justice would be
pleased to interfere by setting aside and/ or quash the Impugned Office
Order No.32/2005 (Traffic / Safety) dated 31.10.05 and by directing the
Respondent Authority the Office Order No,202/97 (MECH) dated
05.12.1997 should be continued as the appointment letter of the Applicant
to the post of Junior Scientific Officer, Group-B till her regularization in
the aforesaid post. Otherwise the Applicant would suffer irreparable loss
and injury, as because the Applicant have a strong prima- faice case and the

balance of convenience is in her favour.

4.25 That your Applicant demand justice and the same has been denied.

426 That this application is filed bonafide and for the interest of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1 For that, due to the above reasons narrated in detail the action of the
Respondents is in prima facie illegal, malafide, arbitrary and without
jurisdiction. Hence, the letter dated 23.10.2006 issued by the Respondent
No.3 as well as Office Order N0.32/2005 dated 31.10.2005 / 02.11.2005 are
to be set aside and quashed and the Applicant’s date of joining as Junior
Scientific Officer, Group-B vide appointment letter dated 05.12,.1997 to be
continued till her regularization in the aforesaid post.
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5.2 For that, the appointment letter dated 5-12-1997 of the Applicant to
the post of Junior Scientific Officer Group- B has already been finally
settled and adjudicated by this Hon’ble Tribunal and the same has been
upheld by the Hon’ble Gauhati High Court. The same are binding on the
partics. As such, the Respondent Authority camnnot issue fresh new
appointment letter to the Applicant for the post of Junior Scientific Officer
Group- B. Hence, the letter dated 23.10.2006 issued by the Respondent
No.3 as well as Office Order No.32/2005 dated 31.10.2005 / 02.11.2005 are
to be set aside and quashed and the Applicant’s date of joining as Junior
Scientific Officer, Group-B vide appointment letter dated 05.12,1997 to be
continued till her regularization in the aforesaid post.

5.3.  For that, the Order dated 1-4-2004 passed in O.A. No.294 of 2003
. by this Hon’ble Tribunal, attain finality in the eye of law. As such it is not
proper in the part of the Respondent Authority to modify the same and to
take different conclusion. Hence, the letter dated 23.10.2006 issued by the
Respondent No.3 as well as Office Order No.32/2005 dated 31.10.2005 /
02.11.2005 are to be set aside and quashed and the Applicant’s date of
joining as Junior Scientific Officer, Group-B vide appointment letter dated
05.12.1997 to be continued till her regularization in the aforesaid post.

54. For that, the Respondent Authority cannot deny the service benefit
and other consequential benefits of the Applicant since her appointment i.c.
5-12-1997 to the post of Junior Scientific Officer Group-B. Hence, the
letter dated 23.10.2006 issued by the Respondent No.3 as well as Office
Order No.32/2005 dated 31.10.2005 / 02.11.2005 are to be set aside and
quashed and the Applicant’s date of joining as Junmior Scientific Officer,
Group-B vide appointment letter dated 05.12.1997 to be continued till her
regularization in the aforesaid post.

5.5. For that, it is admitted fact that this Hon’ble Tribunal has set aside
and quashed the reversion order dated16-12-2003 of the Applicant and the
Hon’ble High Court also did not interfere with the Order of the Hon’ble
Tribunal. As such it is not permissible on the part of the Respondent
Authority to act in defiance of the Order of this Hon’ble Tribunal. Hence,
the letter dated 23.10.2006 issued by the Respondent No.3 as well as Office

A ootk Us B -
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Order No0.32/2005 dated 31.10.2005 / 02.11.2005 are to be set aside and
quashed and the Applicant’s date of joining as Junior Scientific Officer,
Group-B vide appointment letter dated 05.12.1997 to be continued till her
regularization in the aforesaid post.

5.6. For that, the Respondent Authority have tactfully avoided the
grounds raised by the Applicant in her representation dated 8-8-2006.
Therefore, the rejection order dated 23-10-2006 is bad in law, non-
speaking, mechanical and arbitrary. Hence, the letter dated 23.10.2006
issued by the Respondent No.3 as well as Office Order No.32/2005 dated
31.10.2005 / 02.11.2005 are to be set aside and quashed and the Applicant’s
date of joining as Junior Scientific Officer, Group-B vide appointment
letter dated 05.12.1997 to be continued till her regularization in the
aforesaid post. |

5.7.  For that, as per direction of this Hon’ble Tribunal dated 01.04.2004,
the Respondents are duty bound to consider the case of the Applicant in
cach true perspective taking into account all the relevant factors as
discussed by this Hon’ble Tribunal and explicit in the Order itself. But
instead they have passed the Letter dated 23.10.2006 as well as Office
Order dated 31,10.2005 / 02.11,2005 in a most arbitrary and mechanical
manner. Hence, the letter dated 23.10.2006 issued by the Respondent No,3
as well as Office Order No.32/2005 dated 31.10.2005 / 02.11.2005 are to be
set aside and quashed and the Applicant’s date of joining as Junior
Scientific Officer, Group-B vide appointment letter dated 05.12.1997 to be
continued till her regularization in the aforesaid post.

5.8  For that, this Hon’ble Tribunal having already recorded a clear-cut
finding that the Applicant was illegally reverted back to the post of Senior
Scientific Research Assistant by the Respondents, there was no escape of
the Respondents to arrive at a different finding and to appoint the Applicant
in fresh vide Office Order No.32 / 2005 dated 31.10.2005 / 02.11.2005.
Hence, the letter dated 23.10.2006 issued by the Respondent No.3 as well
as Office Order No0.32/2005 dated 31.10.2005 / 02.11.2005 are to be set
aside and quashed and the Applicant’s date of joining as Junior Scientific



14

Officer, Group-B vide appointment letter dated 05.12.1997 to be
continued till her regularization in the aforesaid post.

5.9 For that the impugned Orders amount to over reaching the Order of
the Hon’ble Tribunal in as much as there is no reflection in the impugned
Orders as to whether the Order of this Hon’ble Tribunal was taken in to
consideration. Hence, the letter dated 23.10.2006 issued by the Respondent
No.3 as well as Office Order No.32/2005 dated 31.10.2005 / 02.11.2005 are
to be set aside and quashed and the Applicant’s date of joining as Junior
Scientific Officer, Group-B vide appointment letter dated 05.12.1997 to be
continued till her regularization in the aforesaid post.

5.10 For thaf, the actions of the Respondents in disposal of the
Representation submitted by the Applicant speak volume of the mala-fide
and colourable exercise of the power. Hence, the letter dated 23.10.2006
issued by the Respondent No.3 as well as Office Order No.32/2005 dated
31.10.2005 / 02.11.2005 are to be set aside and quashed and the Applicant’s
date of joining as Junior Scientific Officer, Group-B vide appointment
letter dated 05.12.1997 to be continued till her regularization in the
aforesaid post.

5.11 For that, the Respondents ought to have taken into consideration the
grievances made by the Applicant in the earlier QA. as well as Order passed
by this Hon’ble Tribunal before passing the impugned Orders and the
Respondents having not done so, and \the Impugned Orders having been

issued in a most illegal and arbitrary manner, same is not sustainable and
liable to be set aside and quashed.

5.12  For that, Respondent Authority have deliberately, intentionally done
serious injustice, mental trouble and financial hardship to the Applicant.
Hence, the letter dated 23.10.2006 issued by the Respondent No.3 as well
as Office Order No.32/2005 dated 31.10.2005 / 02.11.2005 are to be set
aside and quashed and the Applicant’s date of joining as Junior Scientific
Officer, Group-B vide appointment letter dated 05.12.1997 to be continued
till her regularization in the aforesaid post.

\AMW
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5.13. For that, in any view of the matter the action of the Respondent is

not sustainable in eyes of law and the same are liable to be set aside and

quashed.
The Applicant craves leave of this Hon’ble Tribunal advance further

grounds at the time of hearing of this instant application.

'DETAILS OF REMEDIES EXHAUSTED:

That there is no other altermative and efficacious and remedy
available to the Applicant except the invoking the jurisdiction of this

‘Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act,

1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that she has not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor amy such
application, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated above fhe applicant most
respectfully prayed that Your Lordships may be pleased to admit this
application, call for the records of the case, issue notices to the Respondents
as to why the relief and relieves sought for by the applicant shall not be
granted and after hearing the parties, Your Lordships may be pleased to
direct the Respondents to give the following reliefs.

8.1 That the Hon’ble Tribunal may be pleased to set aside
and quash the rejection lIetter No. E/170/LC/NS/690/06 dated
23-10-2006 issued by the Respondent No. 3 as well as Office
Order No. 32/2005 (Traffic/ Safety) dated 31-10-2005/ 2-11-
2005 and the Respondent Authority may be directed to

continue the service of the Applicant as Junior Scientific

Ky
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Officer Group- B vide appointment letter dated 5-12-1997 till
her regularization in the aforesaid post.

82 That the Hon’ble Tribunal may be pleased to direct the
Respondent Authority to give the service and consequential
benefits including arrear salaries of the Applicant from 16-12-
2003 to 31-10-2005 as Junior Scientific Officer Group- B

83 To pass any other appropriate order or orders to which
the applicant may be entitled and as may be deem fit and
proper in the facts and circumstances of the case.

8.4  To pay the cost of the application.

INTERIM ORDER PRAYED FOR :

Pending disposal of the application, the applicant seek to issue the

following interim order-

That the Hon’ble Tribunal may be pleased to direct the Respondent

* Authority to pay the arrear salary of the Applicant as Junior Scientific

Officer ad- hoc from 16-12-2003 to 31-10-2005.

Application is filed through Advocate.

Patticulars of LP.O.:
LP.O. No. . 346G 65138
Date of Issue 26~ 2- 2009
Issued from D Guwehel G.0D
Payable at ! Guoshel GPO

12. LIST OF ENCLOSURES:
As stated in the index.
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VERIFICATION

I, Smti Anmdhatl Kalita, Wife of Shri Arup Kumar Goswaml aged about
41 years at: present Tesiding in Railway Quarter No. 167/B, East Mahgaon,
Guwahati- 11, District- Kamrup, Assam do hereby solemnly affirm and verify that
the statements ni_a‘de in paragraph Nos. 4.1,4.2 4. 1) @nd 415
are true to my khowledge those made in paragraph Nos.4 -3 to4.10, 412 414, 416 7 Li1]
are bemg matters of reeord are true to my information derived therefrom which 1
believe to be true and those made in paragraph 5 are true to my legal advice and
the rests are my humble submission before this Hon’ble Tribunal. T have not |
suppressed any matenal facts.

j : AndI‘sign'mis verification on this the 29 day of Februaxsy 2007
at Guwahati. o

DECLARANT

+ Ve et Tesiad e e ST AR e e v L P R " e - - L. - i E - e e s it
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(Typed Copy)
ANNEXURE- A
GOVERNMENT OF INDIA
MINISTRY OF RAILWAY
RAILWAY BOARD)
No. 87 E (GC) 4-14 (Dup) [39] New Delhi, Dated 24-2-93

1. The General Managers
All India Railways.

2. Director General
R.D.S.O.

‘Sub:  Gazetted posts for Psycho-technical Cells.

1. The Board based on the recommendations of a High Power Committee on
Psycho-technical Cells, have inter-alia decided that the revised gazetted set-up of
these Cells at RDSO and Zonal Railways should be as under: -

Garde Existing gazetted Revised gazette

Set-up_ set-up
SA Grade 1 1 (for RDSO)
JA Grade - 1 (for RDSO)
Sr. Scale - 4 (leach for ER, NR,

SR & WR)

Jr. Scale/ 8 7 (2 for RDSO & 1 each
Group- B for CR, NE, NF, SC & SE)

9 ‘ 13

2. The recruitment of posts for the revised gazetted set-up should be met by
adjustments as under: -

a) SA Grade: 1 post for RDSO. The post is already available
in RDSO. It is being operated by utilizing the
post of CCS/R, Southern Railway in terms of
Board’s letter No. 92 E (GC) 4-9(487) dated

| 25-6-92.

ATTESTED

ABhatt

ADVOCATE
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b) JA Grade: 1 post for RDSO. RDSO should find the post
by transferring a regular post of some other
department in PDSO itself.

(This should be done by March 31, 1993).

(from prepare) | :

¢) Sr. Scale: 4 posts ie. one each for Eastern, Northemn,
Southern and Western Railways. The existing
Jr. Scale/ Group B posts of Jr. Scientific
Officer at Calcutta, New Dethi, Madras and
Bombay at present under RDSO may be
transferred one each to Eastern, Northemn,
Southern and Western Railways respectively
and these 4 posts may be upgraded by the
Zonal Railways to Sr. Scale as Senior
Scientific Officer by transferring the regular
senior scale element from Traffic or
Mechanical or Personnel Departments of the
respective Railway.
(This should be done by March 31, 1993).

d) Jr. Scale/
Group B: 7 posts i.¢. 2 posts for RDSO, 1 post each for
CR, NE, NF, SC, and SE Railways. RDSO at

present has 4 posts at HQs (Lucknow). 2
should be retained with RDSO and 2 should be

transferred, one each to NE and SE Railways.
The Central, Northeast Frontier and South
Central Railways should find the post by
transferring a regular post from Traffic or
Mechanical or Personnel Branch of their own
Railway. (RDSO should transfer one post of
Junior Scientific Officer to NE and SE
Railways before March 31, 1993. Central, NF
and SC Railways should provide one post of
Junior Scientific Officer by March 31, 1993),

3. Accordingly, sanction of the Ministry of Railways is hereby accorded to

the transfer/ adjustment of posts indicated at items (b), (c),and (d) of Para 2

above.

4, Officers of Psycho-technical cells on the Railways and RDSO will belong
to one cadre.

5. The Psycho-technical cells on the Zonal Railways will function under the
administrative control of the concerned Zonal Railway. Both, Psycho-tests for
specific categories of staff recruited by Railway Recruitment Board (such as
Assistant Station Masters, Assistant Drivers, Motormen) being presently

ATTESTED

ADVOCATE

-
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conducted by Jumior Scientific Officer (Psycho), RDSO, Lucknow and in service
selection being presently conducted by Junior Scientific Officer (Psycho) at
Delhi, Calcutta, Bombay and Madras would be undertaken by Senior Scientific
Officer/ Junior Scientific Officers posted on Zonal Railways as soon as the
incumbents are in position. Psycho-tests for new recruits through Railway
Recruitment Boards would be conducted jointly by Senior Scientific Officer/
Junior Scientific Officer on Zonal Railway and a Senior Personnel Officer/
Divisional Personnel Officer from the Railway. RDSO would organize brief
courses on test administration and evaluation for a week or so on each Zonal
Railway for Personnel Officers, and completed by April 30, 1993,

6. Details of adjustments of posts made in accordance with this sanction may .

please be advised early. |

7. This issue with the concurrence of the Finance Directorate of the Ministry
of Railways. ’

Sd/-

(Ms. B.K. Minz)

Dy. Director, Estt. Gaz.
(Cadre)

Railway Board.

No. 87 E (GC) 4-14 (Dup)[39] - New Delhi, dated 24-2-93.
Copy forwarded to :

1. The FA & CAQs, All Indian Railways.

2. The Director Finance, TDSO, Lucknow.

3. The Chairman, All Railway Recruitment Boards.

4. The ADAI (Railways) 40 spares.

Sal.
(Ms. BXK. Minz)
Dy. Director, Estt. Gaz.
(Cadre)
Railway Board.
Copy to: Adv. (MS), ED (Safety), EDE(GC), DE(RRB), JS(G), JS(G),
EDEN, JDE(GP), E(O) 11l and F (E) I Branches, Railway Board.

ATTESTED

Nhalta

- ADVOCATE
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1. The General Managers
‘All Indian Railways.

e i -~
e = DR IS L ¥ K
v SEETY IR IR T

\

2. i;gctor General
‘ R.DoSoOo
Lucknow.

‘Sub : Gazetted posts for Psycho-technical Cells.

?i ' I The Board, based on the recommendations of a High
power Committee on Psycho-technical Cells, have 'inter alia ,

g(’?j? decided that the revised gazetted s~t-up oi these
" )  Cells a% RDSO and Zonal Railways zhould be as under :-
- g{ .. i .
‘. %Iﬁ} Grade Existing gazetted Revised gazetted
T set-up set-up
. e it e e et e e
SA Grade 1 L 1(for RDSO)
JA Grade - 1(for RDSO)
f. Sr. Scale - 4(1 each for ER, N,
SR & YR)
Jr.Scale/
Group 'B! 8 - 7(2 fcn RDSO & 1 each
P fa- CR, M2, NF, S
‘\:l'.._l 8“ \:> '
8 f' 9 . 13
‘.. i.:‘ - .- - PRSP .
3 2. The requirement of posts for the revised gazetird:
L ‘ set~-up.should pe met by adjustments as under -
o (a) Sh Grade : 1 _post for RDSO. fThe post is alreacy
- 4vallable"in muso. It is being
operated by utilising the post of

7CS/R, Soutnern Railway in terms
cf Board's letter i0.922{GC )4~ (h8T)
dated 25-6-9Z.

¥ .' .
g?* (b) JA Grade : * post for RDSO. RDSO should find

Y “he " post by Ttransferring a regular
? - pcst_of some Tother cepartment Jii

ﬂ./V’Q [)—5 S O _._,Jt‘.A_t.; ‘E.f?_:]‘ f.l

Ui n should be done by Ma‘ch 51, 153)

r{;. N;;)PJ;; w%fg ..... 2/~ |
B TTESTED
) g

Vgl S/ A
J;.f-' e &J\% A T oy Skl
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- (from prepage)

(c) Sr.Scale: 4 posts i.e. on
Northern, South

o ench for Bastern,
¢rn and Western

Railways. The existing

Jr.Scale/Group

't posts of

Jr.Scientitic Ofricer at Calcutta,

New Delhi, Madr
present under R
one each to bas
~ and vWestern Rai
these 4 posts m
respective zona
as Senior Scien
transferring a
element from Tr
Personnel Depac
respective Rail
(This should be

(d) Jr.Scale/ 7 posts i.e.

as and Bombay at

1550 may be transferred

tern, Northern, Southern

lways respectively and

ay be upgraded by the

1 Railways to Sr.Scale

tific Officer by

regular senior scale

affic or Mechanical or

+ments of the ,

way. )
done by March 31, 1993)

AN Group!B': 2 pos%é”fér PDSO, 1 post each for

CR, NG, W, S

at present has

}VﬂTEﬁJVﬁJV@fdn NSO
4 posts at s (Lucknow) .

2> should be retained with RDSO and
2 should be *iransferred, one each to

NE and SE Railwavs. The Central,

Northeast Irontier and South
Central Railways should Cind the
post_by transferring. a regular

_post from traffic or Mochanical or

Personnel Branch Ol Th2ir oWn Bailway.

S e

(RS0 should transier arn post ol
Junior Sciontitic Officoer to NE and
52 Railways befeone hursh 31, 1995,
Central, M and SC Lailwavs should

provide one post of Junicr Scientific

Dol S,

Officer by March 27T, 1975 ).

W

[

hereby accorded to the transfer/adjus

-

. Accordingly, sanction of the Ministry of Railways is

tment of pouts indicated

at items (v), (c) and (d) of para 2 above.

4 Of ficers of Psycho-technical cells on the Railways

and RSO will belong to one cadre.

5. . The Psycho-technical cells
function under the administrative con

on ‘the Zonal Radlways will
trol of the concerned

Zonal Railway. Both, Psycho-tests for specified cacegories

of staff recruited by Railway Recruit
Losistant Station lasters, Assistant
teing presently conducted by Junior O
RSO, lucknow «nd in-service selectio
~onducted hy Junior Seienlific Orfice
Calcutta, Bombay and  Madras }'1‘0},.1']_‘(14 be
Senior Scientific _va.rbj.C(?.]‘_.“‘/;f_l,l.l{'i o Hel

Zonal Nadlvways as sobn os the incrmbenls arg in pogsition.
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Psychotests for new recruits through Railwey Recruitnenf
Roarcs would be conducted jointly by Senior Scientific
Officer/Junior Scientific Officer on Zonal Reilway and

a Senicr Personnel Of ficer/bivisional Personnel Cificer
from the Reilvey. ELSO would rganise brief courses on tast l
adninistration and evaluction for & weex Or SO on each
Zonal Railwey for Personmel Ofiicers, &nd completed L \Y

Aril 30, 1993.

6. Detcils of adjustuents of i:osts m2de in accordunce
with this sanction nay plesse be aavised ecrly. :
7. This issues with the concurrence of the Finance
Directorcte of the Ministry of Rouilways.
[uins
(Ms.B.K.Mirz)

'Dy.Director, Estt.Gaz.(Cadre)
Ruilway Board

No.87E (GC)u-14(Cup) 34 New Delhi, dt.24-2-93.
Cony forwardsd to ’
1. The FA6CAOs, all Indien Railways.
o The birector Finance, RCSO, Lucknow.
3, The Cheirman, all Railwey Recruitnent 2oards.
4, The AUal(Railways) LO spares. .
_ . - @fﬁtﬁﬁz'

(Ms.B.K. Minz)

: Dy.Director, Estt.Gez.(Cadre)

i Rzilway Board -
Copy to : adv(HMS), Eb(safety), ELE(GC), pi{nas), Js{G), I5(C),

ELed, JDE£GP), E{0JIII and Fi&)I Zranches,
Railway Boaru.
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(Tvped Copy)

ANNEXURE-
Hllegible....

Office of the

General Manager (P)/ N.F. Rly.

Maligaon/ Guwahati- 781011.
No. E/41/120/29(0) Dt. 14-05-1993
To, ' | ’
The Director Estt. (Gazetted Cadre),
Railway Board,
New Delhi. - _
" Sub: Gazetted post for Psycho-Technical Cell.
Ref: Board’s letter No. 87E (GC) 4-14(Dup) (39) dated

24.2.93 and 22.4.93.

The Board vide their letter dated 24.2.93 havé conveyed sanction to the operation
of a Junior Scale/ Group- B post to be designated as Junior Scientific Officer in Psycho-
technical Cell, by transferring a regular post from Traffic or Mechanical or Personnel |
Branch. As these three departments are not in a positibn to spare a post for this purpose,
one post of ADMO (Group-A) of this railway is being utlhzed ltemporarily to operate the
post of junior Scientific Officer as agreed to by CMO and approved by the General
Manager. The Board in their letter dated 24.4.93 have further communicated that the
Psycho- technical Cell of the Zonal Railway will be under the control of Chief Safety
Officer for initial two years and thereafier it will be under two control of Chief Personnel
Officer. '

2. As mentioned above, the post of Junior Scientific Officer (JS/ Group- B) is
now ready for operation by temporary transfer of a post of ADMO (Group-A). In regard
to filling up of this post, no instructions/ orders have so far been received from the Board.
- Therefore, Board are requested to kindly send the details, viz: whether the post will be
manned byadirectrecfinit from UPSC, or to be filled up by a Group- B Officer to be
selected through positive act of existing Group- B selection or by transferring an Officer
(JS/Gr.-B) from an identified Department, if any.

3. An early reply is requested to enable this railway to operate this post in
Psycho- technical Cell by an incumbent to be placed against this post.

Sd./-

(A X. Brahmo)
DY. CPO/IR :
For General Manager(P).

'ATTESTED

ADVOCATE
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(Tvped Copy)
ANNEXURE- C.

0.0 No. E/41/105 illegible... . August 17/1993
Dear Sh. Rao,

Sub: Setting up of Psycho-technical Units on Zonal
Railways.
Ref:  Your D.O.No. 91/Safety-1/28/B dt. 28.7.93.

So far non-gazetied post is concerned in terms of Board’s Letter No.E(NG).
1I/92/PO/RDSO/1 dated 8.4.93 the post of Sr. Scientific Research Assistant
(Psychology) in scale Rs. 1640-2000/- has already been granted by necessary
matching surrender vide memorandum No. E/41/95/Pt. Il (r) dated 22.6.93. The
requisition has also been placed with the RRB/ Guwahati and‘ the advertisement in
this regard is being floated shortly.

2. So far Gazetted post is concerned in terms of Board’s directive conveyed
under their letter No. 87-E(GC) 4-14 (Dup) [39] dated 24.2.93 a proposal was sent
to the Railway Board under the Railway’s letter No. E/41/120/29/29(0) dated
14.5.93 to operate the post of Jr. Scientific Officer by temporarily transferring one
post of ADMO (Group-A) and the Board was also requested in the said letter to
issue instructions/ orders as’ to how the post should be filled in i.c. whether the
post will be manned by a direct recruit from UPSC or to be filled up by a Group B
Officer to be selected through positive act of existing Group-B selection of
transferring an Officer (JS/Gr'B’) from an_identified department. This was
followed by a reminder, dated 11.6.93. However, no clarification has yet been -
received. The Railway Board meanwhile vide their letter No. 87-E (GC) 4-14
(Dup)/39 dated 19.7.93 have indicated that this Railway’s proposal to operate a
post of ADMO as Jr. Scientific Officer is not acceptable, but this arrangement may
be continued up to 16.8.93 and a regular post of Traffic or Mech, or Personnel
Department should be utilized as per direction given by the Railway Board under
their letter No. 87-E (GC) 4-14 (Dup)/39 dated 24.2.93. Action is being taken
accordingly. ' .

3. I would therefore, request you to kindly clarify as to the methodology to be
followed for filling up of this post of Jr. Scientific Officer.

With kind regards.
Yours sincerely
Sd/-
: (G.K. Kharo)

Sh. M.X. Rao

Member Staff

Railway Board

New Delhi ATTESTED

ADVOCATE
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ANNEXURE- D

D.O. No. E/41/120/29 (0) Dated 1-4-1994
My dear Mathotra,

Sub: - Gazetted post for Psycho-technical Cells
Ref: - Your D.O. No. 87D (O0) 4-14 (Dup) dated 30/3/1994
Board’s letter dated 24/2/93 and further clarification given to this
Railway under Board's letter dated 19/7/93 deal with the subject of transfer of a
post from another threc nominated departments for operation as Jr. Scientific
Officer. There have been no instructions as to how to fill up the post of Jr.
Scientific Officer despite the matter having been specifically taken up by this
Railway in Para 2 of the Railway letter dated 11/6/93, namely whether the post to
be manned by direct recruitment from UPSC or to be filled up through positive
action of selection etc. No clarification has come from the Board despite a number
of reminders and D.O. letter dated 24/6/93 & 29/7/93 to the Board’s Office.
Executive Director (GC), Shri Sivaraman was also spoken to on 22/6/93 by Dy.
CPO/ Gazetted and he was informed that instruction regarding filling up of this
Gazetted post is yet to be finalized at the Board’s end.
Under the circumstances, we were unable to fill up the post so far.
However, in view of the urgency expressed in your letter we have now filled up
the post drafing a Mechanical Officer against a Gazetted post released
temporarily from the Mechanical Cadre. This arrangement will be continued till
we get instructions from Board.

Yours sincerely,
(E.V.Viswanathan)

Shri R.K. Malothra,

Advisor (Management Services),

Railway Board,

New Delhi.

Copyto: CSO The post of AME/ Safety/ MLG should immediately
be re-designated as Jr. Scientific Officer and the
present incumbent should be posted against the same.
As Jr. Scientific Officer schedule of the duties will be
as laid down in the Board’s letter and in addition will
also include the safety duties at present allotted to him
till further orders.

Copy to: CPO: to issue necessary orders immediately on date.

Sd/-
Addl. GM.
ATTESTED

AAatta
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(Typed Copy)
ANNEXURE- D,
Government of India
Ministry of Railway
Research Design &
Standards Organisation
. Lucknow-226011
No.PTC/PP/III/3(Vol. 1) Dated 6.10.95
 The Secretary/ Estt. (NG),
Railway Board,
Rail Bhawan
New Delhi.

Sub: Follow up action on the recommendation of the High
Powered Committee on Psycho-tech Cells- Setting up
of Psycho Technical Unit on Zonal Railways.
Ref: Board’s letter No. E(NG) I/ 92/PO/RDSO/1 dated
23.8.95
Four posts each of Chief Scientific Research Assistants and Senior
Scientific Research Assistants were sanctioned by the Board vide their letter No.
ENG/1/92/PO/RDSO/1 dated 8.4.95 for the Psycho-technical Cells to be set up on
the Zonal Railways. These posts were ordered to be created by the Railways from
within their existing resources by matching surrender as directed in Board’s letter
No. E (NG) I/92/PO/RDSO/1 dated 30.3.94. The sanctioned complement of
officers and Scientific Assistants were required to undertake work pertaining to
psycho-technical testing on de-centralized pattern both for direct recruitments as
well as in-services selections for the categories and stages identified vide Board’s
letter No. E (NG) 1/92/PM1/22 dated 26.9.94 as recommended by the High
Powered Committee on Psycho-Technical Cells and accepted by the Board.
2. In terms of the Board’s above quoted letter, the sanction for the non-
gazetted technical posts for the Zonal Railways has been held in abeyance and the
Zonal Railways have been directed to manage the work by drawing the services of
Traffic/ Electrical/ Mechanical Inspectors,
3. In this connection it is submitted that: -

I. Psycho-technical testing is a professional activity and cannot
be performed satisfactorily by inspectorial cadres who do not
possess requisite academic and professional qualifications for
the work. Both test administration and inferpretation thereof

ATTESTED
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requires professional skills and knowledge, which cannot be
imparted througli orientation and short training programmes.

In view of the multiplicity of the categories and stages at
which psychological tests are now required to be conducted,
complement of officers and technical staff as already
sanctioned by the Board are absolutely necessary. In fact:
difficulties are being experienced by the Zonal Railways in
managing the work of direct recruitment and in-service
testing with the help of four assistant officers earlier being on
the rolls of RDSO and now placed under their administrative
control. |

‘Psycho-technical testing is to be conducted for personal

selection and it would not be administratively desirable to
expose the contents and methodology of testing to a large
number of inspectorial cadres who are to be associated only
on short tenure basis. This will have deleterious effect on -
quality and standard of testing as also the integrity of the
system. Inmspectors can at best be utilized for routine
assistance in conduct of the test programmes their
deployment cannot be a substitute for professional assistant to
be rendered by Chief Scientific Research Assistant or Senior
Scientific Research Assistants holding Master’s Degree in
Psychology. In this connection the observations of the
Railway Accident Inquiry Committee-1968, as contained in
Para 310 is reproduced below:-

“.... We also hope that when the stage arrives for the
appﬁwﬁon of these tests in the selection of personnel, such
tests will be handled by well-qualified and responsible staff
so that they become neither a mere routine nor a source of
harassment to the staff.”

It is understood that Central, NF, South Central and South
Eastern Railways have already created ome post each of
Senior Scientific Research Assistant: The post of Central and
NF . Railway are already manned and recruitment of
incumbents for South Central and South Eastern Railways has

ATTESTED
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already been finalized. Implementation of the orders of the
Board being almost half way through, stalling the process
would be a retrograde step when the posts are justified on the
grounds of workload as well as worth of charge.
4. In view of the foregoing Board are requested to rev1ew their decision
and order for creation of four posts each of Chief Scientific Assistants and Sr.
Scientific Research Assistants by the Zonal Railways, as originally sanctioned.

(SK. Singh) |
for Director General/ Psychology
" DA:Nil. -
Copy to , _ o
1) The Executive Director (Safety), Railway Board, Rail Bhavan, New
Delhi. S o
2) The Chief Safety Officers, All Indian Railways. NF Railways,
Maligaon.
DA: Nil. Guwahati
. Sd/-
(S.K. Singh)
for Director General/ Psychology.

ATTESTED

Mt
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{."l'ilﬁ r;! nonetioned o
gwere reguired to

;

§
3
B

el s
identitled vide

Skl st neeapl

2. ln ternmg
for th:r non-gazd
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mpldment of "officers and Scientific Ansintants
undertake work pertaining to psycho-technical
‘ral bed pattern both for dircet recrultients as
v neliections for the cdbtegorins nnd ntagen
oard’ s letiar No.E(NG)I/92/PM1/22 dated 26.9.94
Y ;hé High Power Committee on Paycho-technical
1%} b;% tho Doerd. ‘ -
. i

tter’

mpld

!Eﬁﬁ

etter, the sanctlon
onal Railvays has .
Baye been directed’

3 of the Board's above quoted
¢ ted technical posts for the

géeu\rmnh3y~¢1% worx by draving the services of ' Traffic/Flectrical/

N Yhchanicol 1ns ‘cto;;s. : oo
T | i

f ijﬁ In‘this'conqection, 1t 15 submitted that -

| i | ~
&};} (1) Paycho%tcchnical testing 13 8 professional activity
1! uid-cagnot be performed satisfadtorily by '
e inzprctorial cadres who do not Pos3cus raguiclto

1'1! atademic and professional qualifiications for the

e WOork. | Both test administrationiand intexrprctation;

famd) théreof require professional skills end knodledge, |
LA which jcannot be imparted through orientaticn ond

! J\ﬂﬁl short training programmnes. :

! - . it . . B

[q . (15) In view of the multiplicity of the categorien eand |
il N ' dtages at which psychological tests are ne required:.
2l ‘,ﬁ-' o be[conducted, complément of pfficers and technical
%'“ -7 staffﬁaS“already sanctioned by [the Board, are .+
i A . dremlutely necensoery. In fact, difficulticn are 4
il “__ Lvingﬂexrnrienccd by the Zonal Rgilvays dn managing
o - -
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Lerats 1nqlwiihh L hnlp of foux arndstimt of ficexrn,

cor13er Vidfne oo e 1rolls of M0N0 and nue pliced

unaGor Ith(?-ir adidinisrative control.

oo, !

44,1 Psych ~technicol tecting 48 to Lo conducted for

,s}f *} personnel [selection ‘and 1t would not.be

N “administratively dosireble to expos¢ the contents
! . ond methodology of testing to a large number of o
P Anspictodal. codres who ‘are ‘to be anuocichd only

» 1.+ on clort fenurc bosis. “This will have deleterious:

s v oftfeet: on! qunlity and gtandard of testing as’eleo ; i
' the ﬁ.ntcg ity of the systems Innpdctoxs can at R

Lest/ he dtiliscd for routine assistonce in conduct |

ofi the test progromnes. Their deployment connot |

i Ji anior Scicentific Reseorch Mssistants holding = 1 |
2l Masler a’ Degree in Pgychology. In this !conriocu.on.
4 the|obsoxvations of the Railway Mccident Inquiry
(«Omnitt.ce -.1968, @3 contained in Puara 310, '1s } L

rcproduccd belodt - ,

{' o " ....WF__ng;Q hope_that ¥hep_the istage. jlx[j;mﬁ o
' P fofuxhg pplication_of these teaks in_ the gelection
B IR _ﬁbnnelL_ﬂnch.&ﬁE&n._ill_hnjhandLnd_by yell=:
RIS m -liﬁﬂgﬁﬁﬁnﬂ.ﬂ;ﬁRQnﬁiblﬁ_ﬁhﬁff.$9.~hﬂi_£h v _becoma -,
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VR ‘__Q‘....\‘ G B}lﬂi.f o ,
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postiidach of Benior Beientific Hescarch hpsistant.
. The pt 'ats on Central’ and NF Raglwoys are already
S, ot manngd ond rccrvitment of incumbents for South

: Central’ and Oouth Enstern M'ailwpy hao sliesdy becn
inal sed. Implementation of the orders of the
Poardbeing almost half way th ough, stalling the
i hrocalssiwould be a retrograde gtep when the posts

i
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| Chief Scicntific.ﬁeseazch Asgsistants snd Benior Jclantific

: Pemarch Asq stanéa by the Zonal Roilways. !aa oriqindlly

ol R (s K!Sirgh)
£ - for ﬂirCnLoF Gcrnornl/P'yclxology

IExe ti\lf‘ Lirector(Sagety) nailwny Board, Rail
an,[New Delnhi,

Chi':?f Safety Officers, All Inriion Rni]»m) .

I‘[‘, . ; .
| Rgpliy religace, O
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jw-;'or» Qf.charge.~ o ; | !
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S, K. Singh AT 50021

Execulive Director Traffic Research (Psych.)

f qao ¥o i

A wrderd fadus AT Ao (w1 ) g

Government of tudia - Ninistry of Roilways
Hesearch Designs & Standards Organisation
Manak Nagar, Lucknow-226 011
Telephone : 50921

No. prC/PP/L11/5 Dated 3 22.4.96

My dear Thanca,

.o

Sub Psycho-lfechnical on Zonal Railwayse

‘ Ref : Your -.0. No. v /an/Pe.d ded. 9.4.96.

SN, u\y

\
1
i
|
Board hrve issued sancticon fer Gozetted and Non-Cazetted i
L personnel com{rising Feycho-Yechuiocal Cells on Zonal Raillways i
R vide their letter Hos. 27 E(GC) 4-14 (Lup) (39) dtd. 24.2.93 and |
E(NG) 1T o2 /PO/RESO/1 dtd. B,4.93. 1¢ is noted that the post |
of Sr. Scientlific Assistant(Psvchmlogv) has already been created t

}

e and is now under operation. The post of Jr. Scientific Officer
is yet to ke created. ’

. ngicez,nég,xombepfoun@hpyuzhg.85fiﬁhzsmfegm;,zin;nﬂxheirmown
résources_out of the.c adres of Traffic, Meehanical or Personnel,
es_out o L hanical 2

2. In terms of Board's_sanction, t_h@._pgss._o.ﬁ_._gr.-_,.éc.i_g_nfg.iﬁ_i,c_ _‘

departient. Lhe PosSt jdentified for your

one and for the purposes of £ind ing this post, 3 group

on the medical denartment cannot otw jously be used.

R; . B
allway is a ?715;?%6'57: 1

. IRt

v/é. This matter is fully within the competence of your

Railway for which specific sanction of the Board already exists.

In my view, no further reference to Board should be Nnecessary e

I understand that otheér Rajlwavs which had to takeesimiler action,
have already complied with the Board's orcerse. ‘

~.

WAX I would, therefoggL_EQqu?mt‘ghgt“XSB_QQX_KjHQEX_EﬁIEPG !
this matter locally so that Do ‘of Jr. Scientific Officel on- '
your Railway becones _available ¢ ?m_d.-ut_b,emmf:i@nt_mr,,a;c,tis_él .
a_grapggﬂle_ng-ofAqi_.}j;}_;'_is_‘,‘_n"”rx’c_y a Calcutla hased Jr. Scientific Officer

‘J& is dispensed v ith, T e T
R Lo
W ,\VV‘
QV )((%) , C S/(\ _ Yours sincrrely, o
v, - -~
\’P = Jrin e | /
V\/ DU EA 2 Nil ! ';;//,’L b (S M LU INGH)
| n* IR
4 7 lb‘ - [ S
o N
3 roop ‘- g \
Shri R."\.-Ll'l:;mf'ga, { ¢ =
Chief Safety UIliiccX,
Northern Froniicr Railway,
Maligaon, GUAALALL=T2101L
(

ADVOCATE
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(Railway Boarnd)

T

No.91/Safety-1/20/5 New Delhd, dg. “) «5.1997

The General Man

agers (Safety),
} NF All Indian R

allways,

Sulys Implementytion of the Loecommands .o
Of High Powered Comuitlice o Psycho
R Tech, cCells- Decantralisation of
» Psychological Tests in r

ecrul tment:
oF Safety Category of staff,

—

—

décepted ecommend
£ High Power ed Commit:1

ation made
Cells, the Zonal Railw

-2 Oon Psycho Tech,

3y5 have heen anking to activate
thei independent Psycho qech, Cell since long,
2. In Wris connection

the request to-Railways was 1

ven nwnber dated

al facilities in terms
Non-gazetted cadreg and procuemen - ol OMRs
May "Be expedi ted S0 that the procesg of péycﬁé'tééflﬁg"mﬁy_?
- be made totally Independent of the RDSQ, Concerned Dtes,
of Board's office: are #sced to take necas
action in the matter, expeditiously,

ast
re-interated under Board'g letter of o

4 1942,1997 that required Infrastructyr
' >}of gazetted anqa
w”

also being requ
where requil red,

’
3}

Sary

3.

. lRailygys are again requested to flnalise the selting
. Up of ap indepeﬁaﬁﬁf:ﬁﬁiéﬁo Tech, Ceol
- . [ @38 early g

\

18 on thelT RaTTways
S_possiblejand a report bLe asul
at the ear}

tuﬂﬂnfffga~7§;73706fffﬁned
lest,
’ v
' (
D}\/Nil A AARL b et nts B 7 g - e o . . ) o
B Gy i ‘ Wl
Y st Offica o win v | A ey
7 " Goreral Mancrep _ l (In 1.1.‘;'1/;7;})(,»5]1)
1“ f e "-.;U—,_(/‘e - {“,4"?" - P (' 'Ig}:e‘ 1‘)]'. X oo t() - (S(‘]f(?_t),')
Mey “ ghove ; b 17 sy I‘L:'ﬁ'/" Z 1 Rallway Board,
E‘Z\J)-Q,d P]hﬂ d]~ UGLQ ERY N DA '
\ -
WMo~ il ot pw ' T
095 . [T A e, RUS LA SETTe W i P j,':-,---?._-";».}\‘_\
) ;jji;—‘“ N.E, R“”“"Y» ' ,72*' a‘pw~uf:L',-»"§
‘"%755)/95L— ' Yinticnon Buwahati—;r 10 Yoo e :
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' N T DRALLWAY.
OFFICE ORDER KO .202/97(MRCH)  Db. 5412 97 ANNEXU&E:_:G\

I

: o
‘ is transf a 9
th&e;1 aaﬁoxc?\%oib?"?mh‘é pbe&y ﬁﬁ‘fﬁﬁﬁyﬂﬂs i Hamﬂ% rr%

oxiating vuoancy .

. '}-'v..|1
;r \/:,T

" on"veoatlon of tho oab of .AMH‘/Gufoby/HQ by gh.’
no Chowdhury, the pest la. re-deignanbed me Jr. sl -
{mtifio OJJJonx(JDO)/!lQ. for e ninrnbion rln Puyoho-
toohnionl Cell/iQ under GBO/NF R Lveys .
e kR G

R e B '%. “fmt ., mundhnbl Knlibn. or.4 Ooimbifio Rouoaroh .Amﬂ)t.

LAY “_"*":'.' N OO noalo No. 1640 « 2900/~ eon being  empenelled for premotilon

Lo U} 101) of Jl}/}r.B urely on adhec basls %puﬂnbed
ficlabe a8 J50/Cr.B/HQ en adheo bae 8, '8 ains 2

: nrrmgemmt vide ar.No.z ‘above.

"' 'The promotlen of smt. Kalita bo JSO/Gr.B ¥XE onh mnw
,, - (bagis;will not’ confer en her. ey claim for regu.lar prommtimn
to qr.B Barvice md aonioriby. LT A v

‘4.'“! l \ g

1+. , ‘; | Sh MK MnJumdor, MWDSUSUUJ is bemporarily tranaforreﬁ
alongwith hils pest te HQ/MLG fer a ahorb bimo only._;_

- Thirs lasues wlbh ‘the ’lpplQVELl of Compobenb .Aubhority.

vV 3 . ) .'I' .
A (‘-V"‘ mo
. v : (M Brohme: )
P . Dy .CPO/@. - -
o fer Genoral Marmzer(P)

| N°-E/‘+1/120/29(0) . MLG, db. 5:12.97
copy forwardod for infermatien & n/aotim to g- .

1) - _CMB.CRSE, CMPBE(D), CWE, 8DGM, FA&C«‘&O. COM & cso/MLo
2) _.'m&cmow,\) & (m«)/MLo (3) 41 DRMB & Dm(P)/er MLy

3) .ep0/T . (5) P8 te GM/MLG  (6). mo/mll
7) 'DAO/KIR (8) Br.IME/DSL/8GUT . - (9) DGM/G
10) H‘/Pasa (11) officers concomod .
o oo tnh o . " g VDo ,O ‘

rmfer Goners). Menager(P)

ATTESTED

ADVOCATH |
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. (Tvyped Copy)
ANNEXURE- H

N. F. Railway
OFFICE ORDER NO. 34/2003(TTC&MECH)

The following orders are issued with immediate effect: -

1) One regular Group ‘B’ post of AME of Mechanical Department which
was vanated for operation as AME (Safety) and subsequently as Jr.
Scientific Officer vidle GM(P)MLG’s Office Order No. 84/94(Traffic)
dtd. 1/5-4-1994 and 202/97 (Mech) dtd. 5-12-1997 is hereby restored
back to Mechanical Department with immediate effect,

2) As a consequence Smti. Arundhati Kalita, Sr. Scientific Research
Assistant in Scale Rs. 1640-2900/5500-9000, who was promoted to the
post of JSO (Gr.-B) purely on ad- hoc basis vide this Office Order dated
05-12-1997, is hereby reverted to her substantive post of Sr. Scientific
Research Assistant in Scale Rs. 5500-9000/- under CSO/MLG with
immediate effect.

This issue with the approval of the General Manager/N.F. Railway.

(PX. Singh)
Dy.ChiefPersonnelOfficer (Gaz)
For General Manager (P)

E/283/82/Pt. XVII (O) Maligaon dated 16-12-2003

Copy forwarded for information & necessary action: -

1) Secretary, Railway Board, New Delhi- 110001.
2) DG/TR (PYRDSO/ Lucknow- 226011.

3) All PHOD/HOD/DRM/CWM/NFR

4) FA& CAO (EGA&PF)

5) CPRO/DGM (G

6) PS to GM, ASY fo AGM

7) NFROA/NFRPOA/NFRMU/NFREU/MLG.
8) OS (EO/BILLYMLG

9) Officer Concerned

Smti. A. Kalita, JSO/HQ.

Sd./-
(P.K. Singh)
Dy. Chief Personnel Officer (Gaz)
ATTESTED
ADVOCATE



NoTE Railway

OFFICH: ORDETR No.aft/ZOULJ('I IC & MECH)
The following orders areissued wilh tmn'ledi:tto ellect:-

(1) One regular Group 1y post of AMIE of Mechanical Department, which
was variated [or operation gs /\MtS(S;)toty) and subse(';uentty as
Jr.Scientific Offjeor vide GM(PYMLLG's Office Ordor t\to.84/9/t('t'ratﬁc)
dld. 1/5-4-1994 and ;?t)2/97(t\/tech) dld.5-12-1997 is hereby restored
back lo Mechanical Depatiment wilhr inmmnoediage elfect,

(2) - As a consequence, SLAmMdhal; Kalita, oy Scienlitic Research Assit,
in Scale RS.'tG/tO--29()()/550()~9()t)(), who was promoted to the posl of
JSO(Gr.'B’) purely on adhoe basis, vide (his ollice order daleq 05-12-
1997, is hereby feverted 1o her substantive post of Sr.Scientitig
Research™ Assil, i gear Rs.5500-00007- (ijor CSOMLG wit))
immediate eflect

This issues wilh the approval of General Manager /Iy, - Railway.

(1. K. Singl )
Dy . Chinf Personnoel Otttcox(Gaz)
. For General Manager (P)
E/283/82/Pt.XVH(O) Maligaon, dateq 16-12-2003

Copy forwardeq for information ¢, hecessary action (o--

(1) Secretary, Raitway Board, New Delhi-11000 1

(2) DGy I'R(P)//t--'%DSO/t_t_!(:kt1ow—2260't 1.

(3) All PHOD/HOt‘)/Dt’?t\.ft/CVVM/Nt-R

) F/\&C/—\O(EG;'\P,PF)

o)y . Cti’R(’)/t)(.-,‘M(( )

(0) PS 1o GM, Agy AN

e t\tt-RQ/\/NFRt*’(')/\/t'tt"t'-t’tth/t\tt-'Rt'EU/t\./tt.G

(8) OS(EO/Btt_t_)/t\.'tt ¢

(Qy Oflicer concerog. }

Swe N AL ' \“\.,\.\\"\t » gl
Feo ]I AN
) ' (1 .'-ntt;tt)

Dy . Chiey Prracnnn ()Ht(,‘tﬁ?t'(@(l)?ﬁ)
For Geneg EXanocgey (r

ATTESTED

G
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TRIBUNAL, CULALATT Hine. (7'5

. Origina) Applicution No. 794 o 2007,

Date of Order This thn 1ot Divy vy

April, 2004,

e

The Hon'ble Shr . il Singh, Judfe o Hombyog:s,

The Hon'bl e Shri K.V.Prahludan,hwniniutrative Member, |

v~

- Snt. Arundhat § Kalita,
- . W/o Shri Arup Kumar Gogswamd , ;
: Rallway Ors. No. 167/, |
" Eagt Maligaon, Guwahati-ll. * * + Applicant,.

' i
By Advocate Sri Bipu) Sarma,
- Versusg -~

l. Union of India,

" through the General Manager,
N.F.Railway. Maligaon,
Guwahati-ll.

! . 2. Genera) Managor (Pernonnel)
N.F.Railway. Maligaon,
Guwahati-ll.

B. Deputy Chief Personne] Officer,
- (Gaz), Offjice 0f the General Managaer-,
Personne] , N.F.Railway,

L~ ey e

i
I/w¢~~~\\ Maligaon, Guwahati—ll. ﬁf
P T TR, W
AR o 4. Dy.Director, Estt.Gaz(cadre), ﬁp
. AN Railway Board, Rail Bhawan, [
- New Delhi, : * - + Respondents, [

: : I

y.Aqvocage:(None present for the respondentg) ., %ﬁ%

. i . '1 !
PToRDER.. , i

== RO

'+ KULDIP (STNGH,MEMUER(J) | |, , . Qﬁ
Lo . , %ﬁ;
.- . i’

HE Heard‘SrilB;Sarma,:learned counsel for the applicant. T

None;present'for the respondents, However, we proceed to hear jg

S A

. -~ (l(.

the matter under the provision of Rule t> of the Central .
. . fT;p !

B . 'fll

ﬂdministrative,TripunalH(Procedure) Rules 1987,

P O

2. dn Thié'application'hag-been-filud challenging the

N
o

arbitrary reversion  of the applicant fram the post of 1

Junior :Scientifjc Of ficer (Gr.B) ‘which she wag holding

Jipuraly on ad hoc basig to the post of BSenjor Scientific S

'Researgh Assistant l.e. her substant jve POSt. The applicant f' 'I
submitted that vide order dated 24,2.93 jggyeq by the -
' ‘ |

il

Railway Board a Junior ScaleGroup B poar W croated whicl
wasg subsequently designated ag Junior selentifie Officer,

Cownal b X 4 . . ‘ [
This' may be filled up by transforring o PNl Ar post fron :

,/l « ATTESTED

W Contel, .2 '

ADVOCATR
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Traffic or Mechanical or Personnel Branch of their own "

Rajlway. The applicant belongs to Traffic branch and was Aleen

Sclentlfifc oilicer, The applicane
Lw\.gu.\a,’l\ Lo .“

continued to work but suddenly thfio~der dated 16412.2003

posted to the post of Junior

=

pr
—r .

was issued by the General Manager(P), N.F.Railway, wherein

ot .. -

it was mentioned that the post of J30 is restored bick to |

Mechanical Department with ®r lmmediate effect and as a

Ea s e

consequence thereof the applicant who waa jmastoed as J50

)

wag ordered to be reverted to her substantive post of Sr. j

Scientific Research Assistant., The applicant thereafter

—

filed an O.A. and this ‘Y'ribuhal vide order dated 26.12.2003
fj

.o
e

directed to maintain status quo. Notlce was issued to the

o P

respondents.

.
ey

—en 3. The respondents filed their written statement contes-

Az

. ~.
7 enistrag, -
o @ ting the case., In the affidavit the respondents pleaded that

t
h

he post of JSO was created for pperation in the psycho-

AR echnical cell by variation of a post of equivalent rank
OV IS
@Emﬁﬁj

/from:the mechanical department and the said order also

stated,that the applicant who was working as Sr.Scilentific

Research Assistant was enpanelled for promotion to the

 post.0f JSO Gr.B purely on ad hoc basis with the stipulation

that,this would not confer her any clains for regular
promotion to Gr.B service and senfority. By the impugned
. 1.order dated 16.12.2003 the post of JSO was restored back A

from the office of the Chief Safety Officer, N.F.Railway

to the Mechanical Engineering department to which the post

belonged. Consequently the order of reversion has beon pas wed.

las tawen a plea that the

Thus.the respondents in the O.n,

post of JSO 1s no more avallable to tho applicant since ’

) the”post has been restored to the mechanical department. . |
Keeping in view the various considerations of administrative !

convenience the decislon wasg taken vt estore the pvmst.

.
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y
4.: We hive Lheapd the learnoedy coungel for the applicant |
at length, we find from the Tecord that theré Was no order
of abolition of the post of J50. The poat han baeen croaveyg ”:‘g
i By- .order dated issued by the Pailway Board which‘ié still ‘
ﬁ; in force ang the General Manager CAMot overriding the orders l :
i . [u,'t(‘xk {ea f’"‘”ll 6C ALt (] ] Mool Hirmecl - '
Pa8ssed by the Railway “O“ri. Thongly the respondents have E Y
denied the allegation that this order has been passad to ! é;
accommodate some other person fiyon, Personne) depirtment gt i %S
the fact remains that the Post. has not yet been Abol ighed \} :
by tha Rallwiry  doarg and tontinu .l 4111 toddy. This fact 5<§-
has been estanlished by letter dated 22.4.96 (Annexure-c) EE;%
written by the Execut ive Director Wraffie Resgearch (Psych.), E m
wherein it has beaop clearly mentioned that ag regards post % &
£ Jso is concerned , the N.F.Railway may £ill up the po st _ .??%
\ on local basis from its own sources ang the present arrange- }g%
\\\__/ ment of utilising a Calcutta bageq J50 is dispensed with, Ji"
‘.{ Thus we find that the order of reverting the dpplicant tg ;';
. . A1,
‘t the post of Sr.Seientific Research Assistant has been passed ?%&
'l in an arbitrary manner as thepmpx Post of JSU is stil] i}?k
Do
¢ exist -and has not been abolished any the applicant has a g &
: . R =" " Lo
; ‘1 right to be continued to the post of JSO though purely P
é
{

' on ad hoc basig. Cruwe Avu&ua ¢ '7{"'(-(’ Juw f’},”‘(' ""“‘"-’(/ﬁ““w [t
l /?u././,u t.‘LZ‘)"‘-L(.IVLuJV:/( & ety Joun AppOcuad T Wlotgt
.r Acc rdingly we allow the O.A.

b

Aand duanh and g danlae ; oy

- i

the order dated 16.12.2003 reverting hack the applicant to F“
i1ithe post of Sr.scientific

llesearc? Assistant,pin [le A**””4
AN ¢ (_’l)k\_.zll..(-hv\ e aa /}7( 7 AR e g }
No order as to costs.

SR : ) sd/ ER(J)
*ertified to b true Cap : Sd /MEMBER(Adn )
GRS IR

».

V. ‘
A (?:)\, \JO»O&\
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(THE HIGH COURT OF ASSAM: NAGALAND: MEG] [ALAYA: MANIPUR: !
TRIPURA: FIZORAR AND ARHNACHAL PRADESH b
i
WP(L) 5758/04
l Union of Indin,
Represented I)y the General Manaqer, NI Railway, ' b
Maligaon, Guvwihati, i b
2. The General Manager, oy
NF Railway, Maligaon, Guwahati, i
3. The Dy. General Managoer (P),
MF Railvay, Maligaon, Guwahati. :
The Dy. Director Estt. Gaz (Cadre), ;
Pmlwuy Board, Rail Bhavean, Now Delhi, i t
... Petitioners ' g
o
p Versus : t:&
/ .
\'-:-,D ;ml Avundhauti Kolita, ': i
Y\j W/O Shri Arup Kr. Gosweanni, ! ;
~ Railway Quarter Mo. 167/, ' :
Last Maligaon, Guwahoti-11, Assam, ﬁ
i b
' N
Respondoent i e
o
!
BEFORE o
i
j THE HON'BLE MR. JUSTICE AH SAIKIA !
E THE HON'BLE MR. JUSTICE AMITAVA ROY !
- For the petitioners: - Mr. S, Sharma, '

Ms. U Das, Slanding Counscl, Railways.

, ' For the respondent ;- Mr. GICBhattacharjee, Sr. Advocate.
f

: Mr. B, Choudhury, Advocale.
[ Date of hearing: 13/9/200%
,3 0 Date of Jucgment:; A3/972004

JUDGMENT & ORDER(ORAL)
Amitava Roy, J
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referred o as the ribunal) quashing the order dated 16/12/2003

issucd by the Generl Manager (1), NI Raitway has been called into

question in Lhis proceeding under Article 226 of the Constitution of
Inclia.

2. We have heard Mr, & Sharma, learned Standing Counsl,

Railways for the pelitioners and Mr. GK Bhaltacharjee, S Advocalo
assisted by Mr. i Choudhury, Advocale for the respondent/applicant .
3. A bricl outline of the pleaded cases of the parties has to
be made at the outsel. The respondent/applicant approached (he
learned Tribunal being aggrieved by her reversion from (he post of
Junior Scienlific Olficor (Group *B°) held by her on adhoc basis to her
substantive post of Sr. Scientific Rescarch Assistant by the order
dated 1671272003 impugned before the learmned Tribunal. She had
joined the services under the R dilways on 7/4/1997 as Sr. Scientific

Research Assistant in the office of the Chicf Scmnllf’n(i O(hco: in the
Coab " AT AL s i

i

Opcratlon ’Depmun(nt, N-F RaulWay [Ihc Ministry " of Railways,
Government of India, in the ycar 1993 decided and recommendad
creation of Psycho-Technical Cell in the Zonal Railways with a view to
conduct psychological tests of cettain codres of recruitment Lo
clfectively deal wilh accident exigencies. With that end in view, the
Railway Board decided to create Posts in the Zonal Railways and for
the purpose 7 posts of Jr. Scientific Of!‘i(:c:[‘ were carmbrked. In the
letler dated 24/2/1993 16 the said elfect issued by the Deputy
Director, kstt. Gaz, (Cadre), Railway, inter alia, the Central, the
Northeast Fronticr, and South Central Railways were parmitled Lo

find out the post of Junior Scientific Officer from the Traffic or

Mechanical or Personnel Branch  of their  own Railways.  This

arrangement was also reflected in the lelter dated 22/4/1996 issued
by the Exccutive Director, Traffic Rescareh (Psych.) of the Research
and Designs and - Standan ds Organisation,  Ministiy  of ilnilwuy:;
addressed Lo Chinf sately Officer, NF Rathvay, Guwahali. 1t was

mentioned therein il the imatter of identfying the oot of iy
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scientific Olficer by he Zonal Railways tiom within thoir oW
|'e§<)ur'c<js from the Traff i, Mochanical or personnel Department: was
within their compelence for which the sanction of the Board existed.
ICunderlined that no fther reference (o the Board way necessary
for the saic PUrpose. 1 was further indicated that other Railways,
which were required to take similar steps, hagl already complied wil.h
the Board’s order as above

1. A post of Assistant Mechanical Engincer in the Mechanical
Engineering Department, NF Railvay was thercafter identified to be
designated as Junior suenlific Officer (Group B) in the operating
department in - whicl the  respondens applicant  was serving.
/\ccordinglly she on being ermpanelled for promotion to the said post
on adhoc basis was appointed thereto on 5/12/1997. At the relevant
time,the respondent applicant was liolcling the post of Sr. Scientific

Rcrﬁgggngiﬁ\ss?@tgl;!l:,v i l.hp_ ﬁp}i;slanuye" capacity, ;V}/,hglgz'[ she was

A VAN |

continuing as such the order of reversion was passad.

5. In the written statement filed by the respondent

'Railways, it was inter alia contended that the transfer of the post of

Assistant  Mechanical Engincer from  the Mechanical Engineering

Department Lo the Psycho Technical Coll whoye the respondent

(XY AT B

applicant was serving, on purcly temporary basis and that her adhoc

promotion to the said post was only a stop gap arrangement which
did nol confer any right on  her.  While acknowledging  the

arrangement reflected in the lelter dated 24/2/1993 authorizing Lhe

-Zonal Railways to make their own arrangement to identify the

required posts of Junior Scientific Officer (Group B from heir
branches,” it was sought to be contended Uhat the order of reversion

was necessitated by administrative requirements an, therefore, was

S unassailable,

i

6. The learned 1ribunal on a consideration of the pleadings
of the partics and other materials on record hold thiat o, the post ol

Junior Scientific Officer (Group *BY) held by the respondont apphicant

STED
ATTEST
/53
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had been created by the Railway Bbard, the General Manager, NF |

Railway; 'who passed the order of reversion, had no authority to

override the arrangement and consequently her reversion was

unsustainable in law. While coming to the said conclusion, the
lcarned Tribunal noticed the letter dated 22/4/1996 referred to abovc
and conclude that in the facts and circumstances of the case, the
order of reversion was passed in arbitrary excrcise of power. Having
held that the post of Junior Scientific Officer (Group ‘B") continues to
exist, the reversion of the respondent applicant was declared as
nonest in law and quashed. |

7. Mr. Sharma has argued that the promotion/appointment
of the respondent applicant to the post of Junior Scientific Officer
(Group 'B’) transferred from the Mechanical Department of thé NF
Railway being per se illegal for fé'ck of necessary approval of the
RALTRY PR P 20y 10 SUPSIStg KONt S Sppfigysatsrein and,
therefore, the learned Tribunal erred in law and on facts in interfering
with her. reversion. The transfer-of the post from the Mechanical
Department was purely temporary and consequent upon the
administrative necessity thereof in the parent departnjent, the
respondent applicant who was holding the same on purely adhoc
basis had to be reverted as the necessary coroliary. As her adhoc
prdmotion to the post of Junior Scientific Officer (Group 'B’) by the
very nature thereof did not confer any right on her, the order of
reversion on administrative demand ought not to have been
interfered with. Mr. Sharma further argued that the adhoc promotion
of the respondent applicant had been ,against the relevant
recruitment Rules.

8. - Mr. Bhattacharjee in reply has submitted that it being
apparent from the contemporaneous records that the identification of
the post of Junior Scientific Officer (Group 1B in the Issycho
Technical Cell where the respondent applicant is serving had been

made with the approval of the Board and she having been promoled

ATTESTED
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to the said post being one of the empanelled candidates therefor the A i -

order of reversion is per se il'legal and, therclore, the learned
Tribunal was parfectly justifiod in intar [ering therewith, According Lo
i him, the respondents having failed to plead want of Board's approval

i and violation of the recruitment rules in their writlen statement

,- before the learned Tribunal, the contentions to the above effect

ought not to be entertained by this Court. That the re-designation of

R aevor et STt Kt

the post brought from the Mechanical Engincering Department and

adhoc promotion of the Respondent applicant had the approval of the

Board, according to the learned Sr. Counsel is also borne out by the
communication dated 10/2/2000, Annexure VII (0 the counter filed

by the respondent applicant to the additional affidavit of the Railways
] | and therefore no case having been made out for interference of the
. | Court, the petition is liable to be dismissed.
; &y IS AL/ Wel have-carefullyldorisidered thé Fida dubmisions. The
5 authenticity of the communications dated 24/2/1993, 22/4/1996 and

C 10/2/2000 referred to in the above narration has not been disputed
by the Railways and righlly so, being their own documents. The
; empowerment of he Central, Northeast Frontier and South Central

i Railways Lo identify posts by transferring regular posts from Traffic or

Mechanical or Personnel Branch of their own Railways and lo
designate those as Junior Scientific Officer as contained in the letter
dated 241211993, which forms the standing plank of the case of the
fespondent applicant in our view needs Lo be extracted for ready
é‘, reference.
’ , . " Jr. Scale/Group 7 posts 1.e.
2 posts for RDSO, 1 post each for
CR, NE, SC and SF Railways.
RDSO at present has < bosts at Tk
HQS (Lucknow). 2 should be e
v retamed with RDSO and 2 shoukd S

transfcrred, one cach (0 NE and !
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SE Railways. CThe  Central,
Northeast Frontier and  Soutl
Central Railways should find the
post by transferring 3 reqular post
from Traffic or Mechanical or
personnel Branch of their own
Railway. Personnel Branch of their
owrl Ra//wa‘.ys should provide one
post of Junior Scientific Officer-by
March 31, 1995). "

10. The above quoted portion of the lelter dated 24/2/2003
issued by the Railway Board makes it abundantly clear that the
Railways referred to therein were authorized to identify posts from
their branch to designate the same as Junior Scientific Officer to
meell\ \.h,C‘lli ad‘rr‘\u;\suatlve nceds No rc/esel van}\R/sAF% /\Ib noticeable
insuch uthomann he leuu ddtod 22/4/1996 is more categorical
Iinﬂts contents and tenor. It clearly discloses that in terms of the
Boards sanction, the post of Junior Scientific Officer had to be
allotted from the own resources of the Zonal Railways out of the
cadres of Traffic, Mechanical or pPersonnel department to be |denuncd
as Group ‘B’ post. It is more than apparent therefrom that the
Ra\lways concerned were competent lo do so for which the sanction
of the Board subsisted. It is made clear therein that to effect the
arrangement as indicated, no further reference to the Board was
necessary and thal other Railways similarly situated had in the
meantime taken identical steps.

11. Obviously it was thereafter that by order dated
5/12/1997, the respondent applican\:“ was promoted Lo the post of
Junior Scientific Officer (Group ‘g7, the post having, been brought
from the Mechanical department in conformity with the above
authorization. The eppointment order  demonstrates  that the

respondent  applicant had been cmpanclied for such promation,
ATTESTED
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i

adhoc though. There is no indication therein thal the post against

which the respondent applicant was promoted had been brought to

the Psycho Technical Cell on temporary basis and that the same

_— cquld be withdrawn at any point of time. In the letter dated
' ' ld/Z/ZOOO issued by the Rescarch Designs and  Standards
Organization, Govt. of India and forwarded to the General-Managers

; (Safety) of all Railways, the above arrangement has been shown to

be continuing.

12. On a joint reading of the communications referred to

above, we are persuaded to hold that the arrangement of bringing

- _ the post of Assistant Mechanical Engineer from the Mechanical
Department to the Psycho Technical Cell and providing adhoc

promotion to her was with the approval of thé Board. Mr. Sharma has

. :7 | failed to bring to our notice any “order of the Board rescinding the

. e«i;}/ s ANIFTEM I B PR R R

13. The Railways in their written slatemen(" before the

learned Tribunal had failed to take the plea that the respondent
applicant's promotion to the post of Junior Séientiﬁc Research
Assistant had been without the approval of the Board or that it was
against the Rctruitment Rules. There being no pleading to the above

effect, we are not inclined to entertain the submissions bearing

thereon. There being no indication in the order dated 5/12/1997 that

the promotion of the res;)ondent applicant was subject to the

L oy

approval of the Board or that the post was liable to be withdrawn at

~ any point of time, the contention to the said effect also docs not

it A
r

appeal to us. On the other hand, the said order clearly indicates that
the same had been issued with the approval of the competent

adthority.

14. ftis o trite faw that an order made by o public authority ; \:\' o
has Lo be construed on the basis of the contents thereof and cannot \ Wt

\/ be allowed to be supplemented by additional pleadings.
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15. On a consideration. of the materials on record in their
entirety we do not see any good or sufficient reason to interfere with
the findings and/or conclusions of the learned Tribunal. There being

no illegality or perversily in the decision making process and the

deductions being based on the facts on record, no interference in

exercise of power of judicial review is warranted.

In course of the arguments, Mr. Sharma has informed
this Court that as on date Recruitrnent Rules have not been framed
though steps have been iniliated for the said purpose. Be that as it
may, in view of the determination on the issues raised before us, we
do not find it to be a fit case to interfere with the conclusions
recorded by the learncd Tribunal. In view of the above, the petition

being without mcrit fails and is, therefore, dismissed. No costs.

~
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e

4 Nurtheas!, Frontier Railvay

QEEICE ORDL NG, 37/2005 (1 valtic/Sately)

o

The tollowing orders ate issued with amnweciate etfects -

1) Yhe Js/Group B post ol ACHUKIR, on being wacated by Shel S0 V.
Janabandhu, who has oeen promoted Lo Sr. Scale and posted as DOM/KIR.
vide GM(P)/MLG's office order No. 3172005 (TT&CD) dated 31.10.2005, Is
temporarily variated tor operation as ISO(Group-'B')YHQ (Maligaon).

' 2) In pursuance ot Hon'ble Guwahatl High <;..mul'silmignu’:nt dated 13.09.2005
“in WP(C) 5758/04, Smt. Arundhati Kalita, Senior Scientific Research Assistant
in scale Rs.5,500-9,000/- is promoted to the post of ISO(Group-'B)/HQ

S e e —

\ »>
(Maligaon), purely on adhoc basls, against the variated post ndicated vide Sl
Nou. 1 above, with the following cunditions: -
() The above promotion of Srt. Arundhati Kalita to the post of
JSO((':‘LQQP:_‘Q")/_HQ_‘L@a!i_qa(_m)‘is putely on g(_[l_}_gg(_‘__l_)g_gi_s__zmd this_will
not confer ‘on her any_ claim for autoratic regukar promolion o
Group-'t¥’ sevice or for seniority. T
(i) Smit. Kalito must_submit_an_assuription tepotl_on her promotion o
the above pest of 15O (Group:"8') an adhoc basis. o
This ksues with the approvet of Competent Autharity.
{ D\D' - T
T
(5. K. Chowdhury)
APO(Gaz)
tor General Manager (P).
- No. £/283/82 Pt.XVL (Q) aligach, (l;zted:'_‘jl._].Q.Z()Ub_

' . . ‘ 2250 2005
Copy forwarded for information and riecessaly action to: - ¢

1) COM, CSO, CME, CPO & SDGM/MLG.

2) DRMs/DRM(P)S/N. F. Railway.
- 3) FARCAQ/EGA & PF/MLG

4) Secy. to GM/CPRO/Sr.EDPM/DGM(GYMLG

S) PPS to GM & ASY to AGM/MLG

6) SPO(T), APO/W & APO/LC/MLG

7) Chiet OS/ET and O5/EO-BIll

8) GS/NFRPOA, NFREU & NFRMU/MLG (
\/9')/ Smt. Arundhati Kalita, Senior Sclentific Reeai h Austlant/He). U\); LT,
' .A::--f"‘r:(:\ %ﬂ

(4. K. Chowdhbury)
APO(Gaz)

for Genetal Manager (P).
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Voo SR o
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No- T/2/48/P(Unit) i v P
To ' ‘Maligaon L i
CPO/MLG R . - Dated : O}l 1-05 , 1
N.F. Railway, Maligaon. B ' ‘ a.
P R : . Sub : Assumption Report. .. .. e N
ot . . L T EA T ) : ' . ; . .
" Rel: - Oflice Order No. 32/2005 (Trallic/Safety), circulated under
GM(P)’s letter No. £/283/82/ Pt.VII(O) dt.31-10-2005.
- Sir, Ly . : : ;
I beg to state that in regard 1o the Office Order No. 32/2005 (TrafTic/Safety), circulated E
under GM(P)YMLG’s No.E/283/82 PLXVII (O) dated 31.10.2005, 1 have been conlinuously ’
working as J.S.0 since my joining in the post of J.S.0 on dated 5-12-97. 1 further like to draw
your attention to the fact that the Hon’ble CAT/GUY had already quashed and sel aside the
GM(P)MLG’s Oftice Order No. F/283/82/Pt. XVII(0) dated 16-12-03 in its verdict on the i
0.A.294 0f 2003, dated 01:04-04 which has been upheld by the Hon'ble Gauhati High Court in e
.. its judgment on 13-09-05 on ihe Writ-Petition (C) No 5758/04 arid as such thercno question of
= my assuming report again, - :
. b | Further, “that 1 have been continuously working as J.5.0 has been admitted by the Rly
' - authority in the How’ble CAT /GHY as will be apparent from Order dated 17-02-05 passed in
the hearing of the C.P.No 31/2004. - > N ‘
The undersigned therefore likes o put forward a copy of her original joining report in
regard to your Oflice Ordér No. 32/2005 (Tralfic/Safety) dated 31.10.2005 for your kind
consideration and necessary action. ‘ ' : N
'v . " . . .-A i . ‘A . . ' ;‘
,, R 1 also pray before your goodself to kindly implement the judgment passcd by the [on'ble
87 5l CAT/GHY, dt.1-04-2004 in OA 294/03 so that 1 am not compelled to revive the C.P No. 31/04 1
R 1 asallowed by the Hon’ble Tribunal. - o . : ",
P 2 : : : ' .
- : . ) . ,‘i
Thanking you, : S , {
20 I ‘ " Yours faithfully ' i
DA/ ] o ' < o
' v _ ' ' . (Arundhati Kalita)
g . J.5.0/ N.F.Rly
g o Copy forwarded for informitiod and necegsary action pleasg. ... .- s AR TR
N A i CYREALE RSN @ PN et ] . H
’ "y('\’,( N " . .' ‘ . i
. J)-Secy to GM/N.F. Rly forjinformation of GM please. , |
» Lo 2LOM, CSO,SHDGM & CME/MLG : : ‘ - .
e e N-PA & CAO / EGA & PF/MLG. P
o | QDGM (Gy/St. EDPM/CPRO/MLG.. | e -
R 3) PS Lo GM/ SPO(TYAPOIW &APO/LC/MLG ;- .. -5 | o
S 6 DRMS/DRM(PYN T RIy [ .~ ., R SRR
7L Chicf OS/ET & OS/EQ-Bill for information, oy i
- Chief = | At |
(Arundhati Kalita)
1.8.0/ NI Rly
| e | Dedios . . ATTESTED :
: ! P L Dol ;
: . e ch?;.()@.R.e_nfﬁ /M P
(‘)Dlﬁ é)r,,
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NORTHEAST FRONIIER RAILWAY éﬁ
' : ’ Office of the
General Manager (1)
Maligaon, Guwahati - 11

No. £/1/0/LC/NS/690/06 ' : Qctober 23, 2006 '

lo, | | !
Smt Anndhati Kalita,
J.S.O/N.F. Rdi:Wdy/ Mdhgdon

Sub:- bDisposal of you mpmconldnon dt. 08-8-2006 in compliance
with How'ble CAT/GHY's order dt. 01 8 06 in CP No.05/06., ;

The representation tor redressal of grievances submitted by you was examined
alongwith the relevant materialsin record and after due consideration General Manager,
N.F. Raiiway has passed the following orders: -

‘Smit Kalita was reverted (o the post of St SRA o 16-12-03 with immiediate effect as
soon as the post of AME-Safety. against which the post of 18O Adhoc (Group-"B"") was

- operated, was re-transjerred to its parent cadre i.e. Mechanical Deptt. on admimsivative

‘ exigencies. Immediately after she was redesignated as Sr. SR and her pay was fixed of her
substantive post of Sr. SRA till when she was re-promoted 10 IS0 Adhoc vide O.0. did 31-10- . k
05 in pursuance of the Hon'ble Gauhati Htuh Court’s judyenient did 13-9-06 in 312(C) |

NO.S758/04. ,

1115 not correct to state that the Smit Arundati Fealita was rendering seirvice as JSO
by virtue of the Hon’ble Tribunal's vrder dt. 01.04.04. Acainst the Hon'ble Tribunal’s
Judgenent Jorder the respondents assailed the matter befoie the flon 'ble High Court in -
which the pefitioner had filed her counter affidavit and the maiter was disposed of by the
Hon’ble Court on 13.09.05. Theiefore, any question of her continuation and rendering the
duly us JSO does not arise. Morcover, her pay was fixed ar her substantive post of Sr. SRA
afler her reversion. It is also siafed that after her reversion, to conduct Psveho tests for
candidates of N.F. Railway, assistance of Scientific Oflicer iom S.I5. Railwen: swas taken. For
performing the same job, two persons cannol be paid ihe salar: of JSO, more so. when
administrative order of reversion of the applicant was in operation. Till the order of
?)Tomohng her 1o the ],’OSI !_?/ JSO s issued 77.71]1@ ,-l(.lnlinj.y()u/'j()n, y}‘e could not have
performed the duty of JSO. However, it is possible that certoin administrative officials of
NI Reanbway may have made some official corvespondence addressed o Smit. Avundhati
Kalita as JSO, Psycho-technical cell under CSOAMLG which was inadvertent - and
unintentional. However, she did not take any action thercon in her capacity as JSO since she
was already reverted to her subsianiive post on 16.12.03,

Under the facis and circimstances above, T den't Jind anv qustification that am
arrear salary/benefits are entitled to Smt Kalita as JSO Adhoc from 16:12-03 10 31-10-
05 and therefore her grievonce for releasing the aiiear .mlm).benc_{/zt Canmor=hE ™ 4
considered. "i

This is tor your kind information please

L\

(K. STgh}

Dy. Chief Perscnnel Officer/Gaz
for General Manager P) 141G

. | ATTESTLD

(7

ADVOCATE . '




L T SR
Ceuiral Adni Ltraiive Tiitunal |
) -
. 1§y OnA
IR RN )

IRt =t

IN THE CENTRAL ADMINISTRATIVE JRIBUNAL, GUWAHATI BENCH,

GUWAHATL -

. Q.A.No. 61/2007.

Smti Arundhati Kalita ... ... Applicant.

-Vrs-

Unionoflndia ...........  Respondents..

IN THE MATTER OF

WRITTEN STATEMENT BY RESPONDENTS. -

o

The Answenng Respondents most respectfully sheweth :

1. That the: answenng Respondents have gone through the copy of the
applica filed by the above named applicant and understood the contents thereo'{

3

-

Save and except the statements which have been specificatly admlttcd herein

below or those which are borne on records all other averments/allegations made in

- strictest proof thercof.

2. That for the sake of brevity meticulous denial of each and every
allegation/statement/averment made in the application has been avoided.

However, the answéring Respondents confined their replics to those

-the application are hereby emphatically denied and the application has put to the

points/allegations/averments of the application which are found relevant for

“enabling a proper decision on the matter. .

3. That the Respondents Beg to state that for want of the valid cause of action

for the applicant the application merits dismissal as the. apphcanon suffers fmm

wiong represenif«*mn and lack of wdemt?ndmg of the basxc principles followed in

the matter as will be clear and candld from the statements made hcrem

’

4 That before answering the averments/statements of the Applicant made in .

* the various paragraphs the Respondents beg to submit the crux of the case as the

facts behind the cause of actions for the kind perusal of the Hon’ble . Tribunal as

under; -

4.1  That in terms of Railway Board’s letter No. 8-E/GC/4-14(dup)(33) dated -
24 2.1993 one Post of Junior Scxennﬁc Ofﬁcer herein after mennoned as JSO, ‘

~Contd...P/2... was..
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was -réquire‘d to be -ope‘rated by transferring . a z:eg:.lm =ost from Traffic or’

Mechanical or Personnel Branch for the safety of the operation of Trains
movement. Accordingly one Post of Asstt. Mechauical Engineer from Mechanical
Department was transferred for operatién as JSO and thg Applicant who was a
senior Scientific Research Asstt. in Scale Rs.1640/- - Rs.2900/- in Group C was
apbointed as JSO/Adhoc, Group-“B™ on promotion vide ‘orlder No.202/97(Me<':h)
circulated ﬁnder No.E/41/120/29(0) dated 15.12.97. The Applicant assumed i:e

chargé of JSO on 5.12.97. The main function of the Post of JSO was for -

conducting the Psychologlcal Test for the direct recruitment and also under

Service Selection which were earlier being done by the Eastem Rallways JSO in

Kolkata for the cause of N.F.Railway..

42  That the promotion of the Applicant Smti Arundhati Kalita on adhoc basis

was initiated by the Chief Safety Officer, N.F Railway as in earlier the functions

* of the JSO were operated by the JSO, Kolkata and consequently there had been .

Chamtss of delay and difficulties in processing the cases to be performed by the
JSO,Kolkata for the N.F.Railway and necessarily the Post of JSO, which is
centrally controlled by the RDSO/Lﬁknow was of imperative neccssity for ihe
function to be discharged by the N.F.Railway and therefore the Post™of JSO was

created on adhoc basis with the consent of the General Manager of the Railway

_ and referred the matter to the Director RDSO for the Post-facto approvai with £

intimation to the Railway Board vide the General Manager, N.F.Railway’s letter
dated 16.1.98. But knowing the fact of such happening and proposal the RGO
directed for reversion of the Applicant Smti Kalita and the Railway Board vz s
the supreme authority for all acts and ‘actions to be done by the Railway & for the

Railway, also did not approve of the Adhoc promoticn made to the Applicant
Smti Kalita.

43  That consequent refusal of the proposal for promoting the Applicani Smt

"

w-fﬁ?#'ﬁ!—-q on e

A Kalita as JSO on adhoc basis and ordering for reversion of the Applicant by the |

Railway Board, the Applicant was reverted to her subs_tantiat«{wl’ost of Senior

Scientific Research Assistant from JSO/Adhoc on 16.12.03. Being aggrieved, the |

Applicant brought the matter before the Hon’ble CAT/Guwahati by filing C.A.
No0.204/03. The Hon’ble CAT set aside the impugned order of reversion in its

Contd.....P/3.disposal... '
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1. o

drsposal of the sard 0. A. vrde rts order dated oL 04 04 The Respondents Rmiway .
: Admrmstratron assarled the matter before the Hon’ble Gaubatr High C.m and

ﬁled an Appeal in the form of Wm Petmon under No W P@ 5758 0£2005 but the

F " Howble High Court also upheld the decrsron of the Tribunal and dlsmrssed the
Lo said Appeal vxde order dated 13. 905 L \ - . '

- e
;‘..IA.»,V ‘

R L3 That m pmsuance to the Hon’ble Hrgh Court 'S Judgment/order the )
o Appltcant was repromoted to the Post ofJSO/Adhoc on2 ll 05. o

":, ) T G ;..A

4. 5 That aﬁer assummg the charge of J SO/Adhoc the Apphcant Smti AKahta

- ﬁled a contempt petmon under No.§ of 2006 before the Hon ble CAT allegmg for -

e

. non 1mp1ementatron of the Hon’ble CAT and Hrgh Court s order and also for

release of arrear beneﬁt as] SO from 16. 12. 03 to 31.10.05. The contempt petition

. however was dismissed by the Hon’ble CAT.in favour of the Respondents on
'1.8.06 but an opportumty was given to the Apphcant to submit a representatron

before the Respondents for her redressal The Apphcant submrtted her :
. ' representatlon which was drsposed of by the General Manager N F. Rarlway afier

~ careful consrderatron of all aspects and demed the entrtlemem of arrear dues from _

16.12.03 to 31.1. 05 as JSO/Adhoc, as claimed for by the Apphcant_ The
Applicant against the said impugned order dated 23.10. 06 as well as the office
“orders dated 31.10.05/2.11.05 brought this Ongmal Application before this
- Hon’ ble Tribunal. It is pertinent to mention that during the period 16. 12.03 to
31.10.05 no order of promotion to the Post of JSC/Adhoc was issued in favour of
' the Apphcant nor she could have performed the .duty of JSO with the

Admrmstratrve order of’ reversion was in operation. Moreover, the promotion of

the Apphcant as JSO/Adhoc Group B was purely on adhoc basrs Therefore her

cIalm for the backwages for the penod it 1§ stated that she did not discharge her

duty at al as JSO is not tenable in the eye of law and therefore the mstnnt‘

Ongmai Apphcat]on is hable to be dnsmlssed in hmme :

L 46 That wrth regardto the statementmadebythe Applrcantunder Paras4 1
i ‘ and42 oftheOA it is statedthattheseareallmattcrofrccordsandthe :
Respondents except the contems only to the extent of thetr admrssrbrlrty as per ‘

law and oﬂicral records deny the all ol}Fr averments

| 4.7 That wrth regard to the statements made by the Apphcant under Paras 43

e Contd P/4to
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26.12. 03 in O.A. No.294/03 while the Apphcant was already revested and

//4//

10 4.9 in the O.A. the Respondents beg to state that albeit the Appltcar‘* has cited

various Circulars and correspondences in regard to the functlon of the Minisiry of

' leways’/Rallway Board and the Zonal Raﬂways) but thosc would not create any

right of promotlon to the Appllcant for her redressal as JSO nor it would protect

her service as JSOIAdhoc in the terms and condmons of her promotion 2s
J SO/Adhoc made in the office order by the Respondems An Adhcc promoies can
" 'in no way claim the beneﬁts of her Adhoc promotion al par wnh the promotess o

su&tqntntwe Posts duly pmmoted through a posmvc act of regular

| selecnon/sunabdny test. Heage, the claim of the Apphcant made in this 0 Ais

denied altogether.

[N

48 That with regard to.the averments made by the Applicérit under Paras 4.10
4. 12 in the O A. it s stated that the promotlon of thc Applican: on A3 S
- was made temporanly by making local armngement by the Zonal Railway by -

transferring the Post of AME/Safety from Mechamcal Department as JSC/Group

. Bon Adhoc capaclty and the Apphmnt s promotion was purely temp iPer
_ the conditions imposed at the time of her promotion. The leways pohcy towards

ensuring security and safety of the passengers and its running of train as
contemplated by the Applicant in her application does not give any exiza 73 2 for

strengthening her claim for her revision in the promotional post of JSO, Group

B/Adhoc and also payment of pay and allowances for which she did not work in .

the said post for the period at all owing to her teversion. The Appiictzi Tt

_know that it is the cardinal policy of all Government establishments that so long

an employee does not shoulder higher responsibility in the event of his/ker being
promoted (o the next higher grade, the benefit of pay and allowmgses S0 T
higher grade post is not tenable at all. In this connection it is further stated that the
existence of regular post in Railway, as conteﬁlplatbd and alleged by Applicant,
does not mean for her automatic absorption on regular basis in the Fegher Tomt

Y o e -

There may be so many posts vacant against the regular vacancies, but these

regular posts suo moto or according to one’s own choice or option cza not be -

filled in.

\

-

", 49. . That with regard to the statement made in Paras 4.13 of the O.A by tk=

Applicant, it is stated that Hon’ble CAT/Guwahan granted statos quo er'er T

Contd ..... P/5. xepzuiated..
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repaﬁmﬁmf . ngr serb:ﬂﬂm"‘rm m"i. Senmr ut;rmﬂu” ff@m‘h Assti. fiom
JSO/Adhoc on 16.12.03. The order for this- reversum and repatrrairmr was

_accowding to thc leave: gmnted by thc Houw’ble CAT to the Respondents and
-+ accordingly the rmpugned order dated 16. 12. 03 for reversmn was made so as to
© give its effect, w1th effect from 16 12.03 itself. '

-4.10  That w1th regard to the statement made in Paras 4.14 10 4.16 of ihe Q.A.
by the Apphcant, it is stated that with the specrﬁc orders in the Wm; Petition
"No. 5758/04 made by the Apphcant in the Hon’ble Gauhan High Coust whercm. .

the order of the CAT dated 1.4.04 in O.A. No0.294/03. was quashed and sct aside

the apphcat_lon and was repromoted to the post of JSO/Adhoc vide Office order

‘dated 2.11.05_. During the period 16.12.03 till her reprompﬁon on 1.10.05 the
Applicant did not perform the duties of 1SO/Adhoc but performed the duiics of

her Senior Scientific Research Asstt in her original post afer her reversion and

- her pay accordingly was fixed on the cépaciry of Senior Spicrrtiﬁc Rescarch Asstt.
"Cadres- No Office order was issued or she was asked to discharge the duty of JSO

during the said peridd of her reversion and till repromotion for assuming the duty

of 1SO/Adhoc. and performing the duties of JSO. As such, the demand for the,

higher pay of JSO during the said period in which she had not worked at all is not

tenable as per the extant law and prevailing system of Railways’ own set of rules.

4.11. " That with regard to the statement made in paras-4.17 in the O.A it is stated
that the contempt petition -brought by her under No.'S/Od in O.A. 294/03 was

_ dismissed in favour of the Respondents/contemnor Railway and,according to the

observation made by the Hon’ble CAT in the said order of Contempt Petition
dated 1.8.06 a liberty was given to the Applicant to submit a representation io the

~

Respbndents for redressal of her gﬂe\;ances. Accordingly't.‘hé General Manager,”

N.F.Railway on receipt of her réprésentation after careful examination of ail
aspects could not find the representatron to be fit for her entitlement for mleas&m

the arrear benefits as claimed for for the perlod from 16.12.03 to 31.10.05 as

JSO/Adhoc i in ‘which penod she was not funcﬂomng the duty of the pmmouoml ,
_ post of J SO at all. She received during the said period her, pay and allowances as

- Senior Screnuﬁc Research Asstt. and drscharged the duties of a Senior Scientific
| . Resemch Asstt '

412 That wrth regard to the averments made under Paras 4 18 10 4.24 made by
g Comd P/6. the...
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. by the Apphcant n her O.A. the Respondents beg to state ﬂm the Applicant Smti

~period about more than 7 years according to her capricious act. The Respondents

nelr,

the Applicant in her O<Aitl-n: Respondents respectfully reiterate. - their earlier

statements in the foregoing ‘paras and make submission that there were no

. violation of Articles 14,16,12 and 309 of the Constitution of India, as atleged by o
* the Respondents: The Respondents being model employers had not caused any act

e et

of i mjustxce and or miscarriage of justice to the Applwant
4.13  That with regard to the averments made under Paras 4.25 and 4.26 made '

Arundhati Kalita having no nght to hold the Post of JSO en Adhoc basis for a

honoured the Hon’ble Court s verdict for giving the benefits mentioned in the
above O.As and Writ Petmon as JSO on adhoc basxs not at all for the interest of

‘the administration_exigencies more than a period of her initial pmmothn of the
* JSO/Adhoc mentioned in the Office order:

A photo coby of above is enclosed as ANNEXURE-L'

4.14  That with regard to the grounds mentioned by the Applicant in varicis

_ sub-paras of the Para-5, the Respondents respectfully Submit that there had been

ne cause of actions caused to the Applicant as illegal, malafide, arbitrary and
without jurisdiction as alleged and contemplated by the Applicant and no-
violation of\the Constitutional provision under Articles 14,16,12 and 309 of the -

~ Constitution of India was made. In reiterating the earlier submissions made in the

foregoing paras the Respondents submit that all actions were taken by the
Respondents in accordance with the.provisions of the Railways’ own set of Rules
and other Statutdry Provisions and being model—e}nployer has no-where caused
any injustice to the App]icanf as alleged and contemplated by her in the aversion
in the instant O.A and the application itself has no merit at all and is, therefore,
liable to be dismissed abinitio and in'limine with cost to the Respondenti

4.15 That the Respondents crave lea.vc of this Hon’ble Tribunal for ‘submission

of an Addl Written Statement/Re J oinder, if necessary, for the ends (;f juét,ice.

Contd...P/7..verification..



VERIFICATION

l,.,?hgdrm{?..kumr..b-é%., son of \?WAPIALS»?/L

aged about..42  Years, working in the  capacity  of
D\iwomogm Ranv;ay, | 'j' ., do hereby
solcmﬁly affirm and verify that the contents of paragraphs  to  arc
derived from &e records and I believe them to be true to my kn.ox'vlcdgc &

information and that I have not suppressed any material faclé'_and the

paragraphs to  are my humble and respectlul submission before this
Hon’ble Tribunal.
And 1sign this VERIFICATION on this ..... day of ,2007.

Place; Guwahati. . -

Date. SIGNATURE OF THE D IZ'QQNENT
| R tietch torcennel OF1CC7
M ?& F.lﬂr\!way, aatigaon

cuahat it

To
The Registrar,’
Central Administrative Tribunal,
Guwabhati Bench, Guwahati.
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2. On VaCatiori ol the phst of MIIF_‘,/Sﬂfety/HQ by bm e ‘
. Roy Chowdhury, ‘the post 1s re-delgnated as . Jr,$ox L
- seiamtifioc 0lTLcor(Js0)/1g, lor cﬁnrntion in I?Sb’chow,,, C
LGChniC&l Cell/HQ LuldOI‘ (JSO/N 1‘ lwayk o :").- 1-..5. ;".r‘ "h,"‘ n. P

" ,, : “ (11‘, , ot
Wi

SU‘«- arundhatl goallt Sr.b selontiftc nodoaroh Assjc{.., -'
fn ‘soele T 16LO - ?900/5\' bu being em f\““allod for promouzxoﬂ '

Yo the post . of J&/Gr.B_purely on.adhoo hasls DD ‘Ln ad
stos offiel La as” I/ (;r.P?HQ oz adhoc baalﬁ, & ams{, ‘Lﬁ :“...;

ﬂrrangement vide "%r.No.? above. * R

e The promotiot of 8nt. kalltae taq Jm/c B maz on ,;“noc o .
$a sis willl not corfer on her any clajJn for regular pm-no\,ion

u\

‘to Gr.B Service aid scniority.

S sh. MK MaJmnder, MME/Ds1/8CUJ 1s te,mporarily {,rrmumr ed
wlongwith his post to H—,/MLG tor-a shcrt tﬂ.me onl P '

1 R E R I S

This Logues with tho nppmvn] of q,ompotmb Autho;;i\,v T

( M Bruhmo ) R

. Dy .Cro/c ) " e

for Gokeral Maxmr’or(P) s s

lo. n/M/Po/”Q(o) MLG, at. 9.12.97 |
Copy forvarded for informat 101\ & n/action to i~ . ' “.’é"

1) CME, CRSE, CMPE( D), CWE, SUGH, BA&CL0, COM & CS0/MLG

L. 2) TRCHO(EGA) & (FF)/MLG  (3) A1 DIMS & DIM(P)/NF Rly
3) 87O/ (5) £8 Lo am/mLg (6) my/BLil ,
7)  DAO/KIR (8)  Sr.OME/DSL/SGUT  (9) DOM/G

10) Ji/Tana (11) offleors concomad

Nt
for General Malagor(D)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :::::::: GUWAHATI

- Senita B

FILED By
S rundhal Kay;

'ﬁwe\gﬁm

IN THE MATTER OF :

0.A. No. 61 of 2007

Smti Arundhati Kalita

.. .Applicant

- Versus -
The Union of India & Ors.
' ... Respondents.
-~ AND -~

IN THE MATTER OF3

Rejoinder filed by the
Applicant to the written
statement filed by the

respondents.

The humble Applicant submit this

rejoinder as follows:

1. That I am the Applicant of the Original Application
No. 61 of 2007 and the Respondents have filed written
statement in the aforesaid 0.A. A copy of the same has
been served upon me through my Counsel. I have gone
through the written statement filed by the Respondents
and understood the contents thereof and I emphatically
deny each and every averment made therein except those

which are specifically admitted herein.

2. That with regard to the statement made in
paragraphs 1 and 2 of the written statement the

Applicants have no comment to offer.
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3. That with regard to the statéments made in

paragraph 3 of the written statement the Applicant begs
to state that they are false and misleading to this

Hon’ble Tribunal.-

4. That with regard to the statement made in paragraph

4 the Applicant has no comments to offer.

5. That with regard to the statements made in
paragraph 4.1 of the Written Statement the Applicant
begs to state that these are all matters of records and

the applicant begs to offer no further comments.

6. That with regard to the statements made in
paragraph 4.2 and 4.3 of the Written Statement the
Applicant begs to state that statement made therein are

‘not fully correct and misleading to this Hon’ble

Tribunal. In this connection, the Applicants beg to that
the promotion given to the applicant was on the basis of
the empanelment done by the N. F. Railway following the
request of Research Designs and Standard Organisation
{(in short R.D.S.0.) to make arrangement “locally so that
post of Junior Scientific Officer on your Railway
becomes available early and the present impractical
arrangement of utilizing a Calcutta based Jr. Scientific

Officer is dispensed with”(as earlier annexed in the

~ instant Original Application as ANNEXURE-E).

7. That with regard to the statements made in
paragraph 4.4 of the Written Statement the Applicant
begs to state that the reversion order dated 16-12-2003

of the Applicant from the post of Junior Scientific

- Officer- Group-B was set aside and quashed by this

Hon’ble Tribunal on 01-04-2004 and the Hon’ble Gauhati
High Court also wupheld the order of the Hon’ble
Tribunal. Thus, the Order of -the Hon’ble Tribunal

attains finality in the eye of 1law. Hence, the

W’
L)
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Appllcant’s appointment to the post cE_Quniﬁi_ﬁs ﬁilf&c

Qfficer Group-B vide Appointment Letter dated 05-12-1997

shall be continued and the Respondents cannot reappoint
the Applicant as Junior Scientific Officer w.e.f. 02-11~
2005.

8. That with regard to the statements made in
paragraph 4.5 of the Written statement, the Applicant
begs to state that it is denied and perversion of truth
that the BApplicant did not discharge her duties as
Junior Scientific Officer during the period 16-12-2003
"~ to 31-10~2005. As per the Hon’ble Courts’ order she was
continuing as Junior Scientific Officer (in short
J.S$.0.) and discharging her duties as J.S.0. as per
instruction given to her by the Competent Authorities.
The primary duty of Junior Scientific Officer is to
conduct psycho tests for promotion of in service staff
and .for appointment of candidates in the Safety Category
Posts such as Drivers, D.A.D., A.S.M. etc. The Applicant
conducted four such psycho tests during the said period
as per instruction and request from the authorities.
After conducting the afbresaid‘test, promotion orders
had issued to the successful candidates. Since the
Applicant has been discharging her duties continuously
as Junior Scientific Officer after the interim order
passed by this Hon’ble Tribunal on 26-12-03, the General
Manager ({Safety) too did not object in sending
applicant’s name as J.S8.0. for inclusion in revised
Telephone No. of N. F. Railway Head Quarter Safety Cell.
Accordingly, Applicant name was included in Revised
Telephone Directory as J.8.0. The Officer of the General
Manager (Safety) has sent her telephone humber as J.S.0.
to the Director/Safety-II Railway Board on 24-03-2004.
During the said period she as Junior Scientific Officer
of the North-East Frontier Rail&ays attended the meeting

of Junior Scientific Officers held at Research Design

A ahds -
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and Standard Organisation (in short R.D.S.0.}, Lucknow-

and for the aforesaid purpose Duty Passes were issued to
her as per entitlement of Junior Scientific Officer.
Besides that the Applicant has continued her day-to-day
works as Junior Scient;'.fic Officer, which is crystal
clear from_ the different correspondences made to and
from her as Junior Scientific Officer. Thus it is clear
and precise that the Applicant was working in the post
of Junior Scientific Officer during that period and was

fully discharging her duties.

Photocopies of the letters &
correspondence made by the Applicant
and also by the Respondent
Authorities regarding various Psycho
test conducted by the Applicant as
J.S.0. are annexed herewith and
marked as ANNEXURE-X1 Series.

Photocopy of Revised Telephone
Directory dated 24.03.2004 issued by
the Office of the General Manager
(safety) to the Director / Safety-II
Railway Board is annexed herewith and

marked as ANNEXURE-XZ.

Photocopies ©of Minutes Meeting of the
Zonal Psychologists and Duty Free
Passes are annexed herewith and
marked as ANNEXURE-X3.

Photocopies of the Correspondence of
Aptitude Test by the Applicant as
J.S.0., N. ¥F. Railway to <Competent
Authority are annexed herewith and
marked as ANNEXURE-X{ series.
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9. That with regard to the statements made in paragraph

4.6 the Applicant begs to offer no comments.

10. That with regard to the statements made in paragraph
4.7 and 4.8 the Applicant begs to state that the same
are false and misleading. The Applicant is not praying
for her “automatic absorption on regular basis in the
regular post” as has been cited by the Respondents.
Rather she humbly prays before this Hon’ble Tribunal for
her dues as J.S.0. during the period from 16.12.2003 to
31.10.2005. The Respondents have been depriving her
legitimate dues for the aforesaid period in spite of
rendering her duties as Junior Scientific Officer during
the period 16-12-2003 to 31-10-2005 and even after the
same had been admitted by the Respondents before this

Hon’ble Tribunal.

Photocopy of the Order dated 17-02-
2005 issued by this Hon’ble Tribunal
is annexed herewith and marked as
ANNEXURE-X5.

1l. That with regard to the statements made in paragraph
4.9 of the written statement the Applicant begs to state
that the reversion order has alréady been set aside by
this Hon’ble Tribunal and upheld by the Hon’ble Gauhati
High Court. Now the Respondents cannot interpret the

said orders for their own convenience.

12. That with regard to the statements made in
paragraphs 4.10 and 4.11 of the written statement the
applicant begs to reiterate the contention made in
paragraph 8 of this instant rejoinder and begs to state
that Annexure X Series is one of such instances where
the Applicant had discharged her duty as Junior

Scientific Officer and as such she is entitled to her

Ao lds

|
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arrear payment as Junior Scientific officer. It is to Be"
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stated that this aspect was deliberately overlooked by
the respondents merely to deny the applicant her
rightful claim of arrear payment during the period
between 16.12.2003 to 31.12.2005.

13. That with regard to the statements made in paragraph
4.12 of the written statement the Applicant begs to
state that the sudden reversion of the applicant to her
previous post without any reason and also non-payment of
her arrear payment from period 16.12.2003 to 31.10 2005
is total wviolation of the Fundamental Rights of the
Applicant.

14, That with regard to the statements made in paragraph
4.13 of the written statement that BApplicant begs to
state that the illegal reversion of the Applicant has
already been finally settled by the Hon’ble Tribunal as
well as by the Hon’ble High Court. Therefore, the
Respondehts cannot be allowed to sit over the judgments
passed by the Hon’ble Tribunal and the Hon’ble High
Court. The Respondents were given full opportunity to
place their case before the respective Courts. The
aforesaid matter has attained finality in the eye of
law, the Respondent cannot again agitate the same matter

_ before this Hon’ble Tribunal.

15. That with regard to the statements made in paragraph
4.14 of the written statement that Applicant begs to
reiterate her earlier contention made in paragraph 13 of

this instant rejoinder.

16. That with regard tc the statements made in paragraph
4.15 of the written statement that Applicant begs to

offer no comments.



7

Respondents is wholly bereft of substance and no
credence ought to be given to it. Thus, in view of the
abject failure of the Respondenté to refute the
contentions, averments, questions of law and grounds
made by the Applicants in the Original Application filed
by the Applicants deserved to be allowed by this Hon’ble

Tribunal.
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VvV E R I F I CATTI O N

I, Smti Arundhuti Kalita, wife of Sri Arup Kumar
Goswami, aged about 41 years, at present residing in

Railway Quarter No. 167/B, East Maligaon, Guwahati-ll do

" hereby solemnly verify that statements made in paragraph

Nos. ito 7/ Al 6 are true to my
knowledge, those made in paragraph Nos.
~& exd \D being matters of

records are true to my information derived there from
which I believe to be true and rests are my humble
submissions before this Hon’ble Tribunal. I have not

suppressed any material facts.

And I sign this Verification on this the {aX day
of Oakpbef 2007 at Guwahati.

VA/W'UM'

DECLARANT
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Rets Your letter No Ii/Rcc(l/(,‘(mlp/‘)}/l’(.lI dated. 10/01.04,

In reference to the aboye s the Psycho-test resyl of Shii Mpkul Kumnr hag
9 been evifunted nnd gnelosed IlG\l'(?\ﬂil_i}.bml[fjwMLy‘j( Lisl for your néeenin; Cinforination &
' netion plense. Ay (e revised model of Aptitudé= Test Ty :

RDSO/LKO the exten P

8 not yel bccufprcpnrcd by the
lest as per advise of R DSO/LKO.

‘‘‘‘‘‘‘

sychological-tes( batlery is being used (o conq;g»_xc( the Psycho-

~N

v . 0 ' : t
DA: as above, ' R

| . oL . AKalify . ,
5 T S Jr Scientifie Qfficer - S
B R T B L HOMLG S

o | . ) . - ' ' :

Copy for information: CPQ/IR/N.‘F.RIyQ :
g Jr Scieritifi¢ Ofiicer
i- HomLe o
) _.;': .:4‘., >' l.r
ATTESTED "'
ADVOCATE . " . . ... A’ T
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| Noﬂheast meaer Raabwa,a._, ' :

. Office of {he
- General Manager (P)
Mahgaon Gwvahai:»ﬂ

NoE/RecComplPtht . | Dated 3001, 2004

The Junicr Scientific Officer o
Suli:- Date for Apmude ﬁ@sﬁ. |

Ref.- DPO/APDJ's leiter l\o WB/A/S i@/Gr 'f'"l&arduate
dated 20.01. 7004

«:q’%*

ki

t}@mfwmwvé VL ch_ %ML%

Please find herewith a copy of m letter  NoWRIAIG/

Gr.'C'/Garduato ¢ »d 20.01.2004 from DPO/APDJ I :gardmg fixation of Date
for Psycho/Aptitude test of two candidates. C :

Please infimate the date to DPOIAPD endorsing a copy to this -

office sa that the mnc’:aates may b° dxrected to i\r%ahf“ on for above test. o

] \/L//
(K. SAHA, )

Dy Chieéf i”ersonne! Officer/Rectt,
~ for Cﬂnu 1 Manager (P)

"u" _
-1 (One)

hiid

Copy to - DPO/AP‘"JJ in rcferenw to hw lcﬁcr Na, V\*‘BIAMG/Gr 'C /C‘ardudte
dated 20.01.2004.

; S

~

( K. SAHA )

Dy.Chief Persennel Offi cer/Rccu
for General Manager (P) "

BTt

ATTESTED \m—w_«g

.....

. ADVOCATR =
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. NJF.RAILWAY

T/2/48/Mise Pt-l e

Office of the
[ ,C«;guuai Managor(Sufety)
| e, Mah(,aon Guwahat ti-11 .

=

’f;.,,“' Bate 03- 02:2004

DRPO/ARDY .

B RN NEA B ioL R
N.F.Railway -~ I ;!
(S .' ‘k

“‘ub Daﬁc fnr Psycho/Apumdc Tcﬂt. f
’ . 3
y - i
Ref: General Manager @y s Icncr No E/l*ectt/Co*np/PtH aafﬁd
. 3001 2004 I T . R
Pl e o g
_ Ty ! ol

1
i
§
t
{

With reference. to the. ‘above—mcnﬁoneds L, ter, the Psycho test of 2

. compassionate ground ASMs have becn decxdefi o mndum on 13" of ¥ February 2004 at
- Maligaon/HQ. Accordingly you are roquﬂstcd to direct the zandidate to attend fhf*

same
test at HQ/MLG positively a 10 h:’s in the JSO’ s a,bam : admg mth thcu BECEsSSary
papers. :

e

o AXalita -

.. Jr Scientific Officer/tLF.Rly
Lo :
i)

Copy for information to: Dy Chif Personnel Officer/Rectt

. A Kalita .
Ir .:czcmf ic Officer/N.¥ Rlv

I
i
-1
o
i
|

[TESTED
.AT. VED /g\ ¢ - K}%

ADVOCATE




S " 0ffleo ot t.ho,.
K e e e Div'l. Radtway Managor (P),
i Noo 1;/195/:4_190/ 8K w)/pppgt,.(o )e Mn aukln, mmd.ez.. e mm.

o g e

- 'A.q.'..l“f .
ERE I

«/'rm Junier Sciontirio Ofricor, " W T
ot Ne Fe mnmy, Matigron, - . S

Subs I‘sycs"o Ll tost for appainbnmt as”
ASH mtorory ba ghrl Subra% Chwdhury.

A 4-90000- :
P s
-

, Tm' nbsvo Ao Shrdt Subrata czpwdhur*y‘, S/Qg_

Shri Sirish Chaudhury, Bx, Sr. Trackman tndor S(PQ) NAM 18

g,oinzb@ .bo appeinted aa. ASM, Ho hus a roady ,&)oOn nodion'!"y
' od and found fit in M ‘

)’

R

) ‘ Henco, ,ho 'ie diroctod to . your osnd for nOcOsmry o
psycoleglcat tost’ fer rurther apmintmmt as ASM en I‘ai’lmyq.

;ty Mamger (p), -
Raitiay, Tinsukia. '

. Na Fo
I . Oepy tos 1. Shri Subrata Chwdhury, Yo, Shri Sirlsh chowdhury,
oo Ex, Sr, Trackman/NAM, Ho is advisod te ropert undor

Jr, Selontifdc Offhcor/MrG for nigeys peycelogleat
- tost inmodiatoty, Ono gsat so&nd*e"ass pass is mc"osod
N - te cever hig journoy Bk TSK to K and bR, -

"

2.€08 (BG) - Mouge Lagno eno ‘sot; £ :

jd ¢'ags pasg in
faveur Shri Subrata Chewdhury, £o T5X te KYQ & back,

.

fer Divi, I’M"wny Managor (F),
N, F’. Ib,;g.‘v\.my,'l‘inaukia,

o ~ CATTESTED .+ -

| A ADVOCATE

e ]
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L T S I A General Manage,r(Safety)_,
At B o

I . i R N.F.Railway/]iéaligaoh?

el | Date: 13022004 1 . .-
Wi s 1 R : 4

it .ﬁagiﬁ)“" il

sl

{ . z . F ' _ : ]i
AeDPO/TSK:, . ¢ e
T T

il 1‘n§uk1a division L
Gepr e yhae i .

# L
RO ot & gt NS EEEN L
AN ) [ } , H
w

hitips - ;
;-azgesfeﬁu;m
HlEia i L

T A

. r.
i, .
;oL : ‘ ,
:{ ol Sub: Psycho-test result of compassionate ground ASM oi TSK division, which
R was held on 11-02-2004 aTTIT" I U,
3 Corbe . Relt Your letier No. 12/105/Mise/ 'l'SI((W)//\pp((.(o).dn(cd-ﬁ!;()2-2004.
oL , ¥ P
i <

. -,
§

1

H

A

‘ ’-««1 ", In reference to the above, the psycho-test result of Shyi Subrota Choudhary
v s (ASM compassionate ground) " of TSK division which was held on*d1-02-2004 has been
. 7 =" evalated and enclosed here with as Mark List f

i or your information and ngcessary action please.
wr Astthe revised model of Aptitude-test has not yet been prepared by 1¥DSO/LKO the extent '
- Psychological- test battery is being used to conduct the psycho-test as pe i

' Kindly acknowledge the receipt of the same K C
DA: One M%LJ-}’ ‘
" A Kalita
' Junior Scientific Officer
; N.F’.l'(.ailway/ﬁ_l_;é!aligaon
: o
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“General l}.immgcr ( Safety)
Mnlignon ‘Guyyahati-781011
Date: 24. 523 2004

‘10 G e , -

- No T/ 308/0/Misc/S

CRS/ N.F. Ci

ircle, Kolkat‘l

. Director /Safety-11, Railway Board

Fax No. 033-22105514

Fax No. 011-23389987

Sub: Revised Telephone Number of N.F, leway HQ. S tfcty Cell

Revised-Telephone. Numbex of N.F. R‘ulway HQ. Safcty Ccll w.e. f

o 29 03- 2004 is given below for your kmd mformatmn e

Desugn(\lron Name lewny ) liSNIJ o
o i | Oftice | Residencel Office [ Eesidence
CSO L.C. Trivedi 23350 | 23351 [ 2570494 | 5570126
SN 9864028505 (M) (Reli)
Dy.CSO/E | S.K. Nmarwal 23354 123355 12673045 ”‘370611 -
Dy.CSO/T |1 Tawna 23356 | 23357 | 2673045
N 986402973..:(1\4) (Rell)
SSO/Traffic 23360 23361
SSO/S&T __ 23362 | 23363 ',L~.,:
ASO/Rule | A.K Deori 23364 | 23365 |- 9672380
TV Rule D Kakali 23366 [ 23367 |- 14573659
1180 Mrs. A, Kalita 2336833300 LT 462705
SC/T-1 R.K. Goswami 23370 | 23371 |- 7671922
{a SC/T-11 M.C. Barman 23372 123373 |- ¢ |5
SC/Eng. S.Deb ' . 123374 123375 |- %70309 )
L SChoee  ITDK, Mtllflmucc 23376 OR(MO‘?O?I(‘)(M) 5673144
SC/IC&W 1 P.C. Bhuyan | 23378 | 23379 - | - "1 2573289
! SC/S&T |- ] 23380 |- - ‘
) “0S/Safety | Mrs_D. Sonowal - | 23382 - 9571419
| "1 OS/ Acciden{ A K. Parial 23384 | - - 9574784
'_ | OS/Rule | T. Bora 23386 |- - 12574684
(" P/ Secy/CSO| S, Sen - 23350 - |- - #9573098
| | Steno/by.CSO| Miss G. Kumari . | 23354 - - 2673675
t Driver B. Ali - 23395 | - 2700096
1 CRS/ T 27060~ | 23399 033- |% 033-
N.F.Circle | Balbir Singh (ER) 55759 22481493 | ‘7163065 3
\ Kolkata. (Metro Rly) 1Rn Nu )
| .
[ ‘
q
| ATTESTED
, ADVOCATE
f

s .
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) Present

Railway Board Zonal Rallway _
Shri Nikhil Pandey, Dir./Safety Shri P.K. Basu SSO(P)/ER.
. RDSO Shri AT. Samx SSO(P)/SR
4 . Smt. Ashima Slngh/EDPT R - Shri Vijey Slnch SSO(P)NR
3 Dr. O.P. Srivastava, 8SO (P) - - SHAN.N, sha ma, JSO(F)/SER
Shri Awadhesh Kumar, JSO (F) . ShriPK. Smha JSO(P)/NER |

ﬁSmt. Arundhggtl Kalita, JSO(P)/NFR

Note: Smt. B. Sanketh SSO(P)NVR and Shrr S K. Pant JSO(P)/SCR could not attend
the meeting,” - -~ 7. ”“.‘_f'_

IR R S RS

1. Executiver DrrectorfT rafﬂc revrewed the progrew of testing and pass
percentage, which was found to be satrsfactory |t emerged during the
discussions that the letters sent by BRDSO are rocelved very late by the
zohal psychologlst, resulting In delay In ocmpl ahca It was ralteratad

r that regional officers, should try to get lnternet connection and open
‘ their e- mall account so that the coples of the t ;tters could be sent to

them through e- mall As far as RDSO Is concerned all- Important lotters
i are send through regrstered post

.

The issue regardrng case atudles provisions of .arr condrtroning of OMR
rooms and clearance of procedure for Aptrtuda Testing by Board were
discussed with Drrector/Safety, Rallway Board He desired that a fresh
' reference may be made to hrm on these rssuec SO that action could be
expedrted ey T E

3. It was noted that action for filling up non- ﬁa?'etted posts at zonal
railways is also pending. Board has not ym issued any order for

] combined recruttment of CSRA/SSRA on zona, rarlwaya Director/Safety
desired that the 1ndents for the vacancies ma\ t.e placed on RRBs so

that these could be pooled together for single recrurtment

. ATTESTED

Mintes of the mesting May 19

. ADVOtATE .

Y
_—
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t’“xecuuve DlrectOt[Traﬁlc obeorved 'that zonal ofﬂeerp have hot advuseaa\
R ,.% 3 e 1<
the position regardlhg psyohcﬂ@@l@ally a@reeﬁed and ..ahaecroamd mr\ff
to RDSO. She deslred that thls may be cxpedlted g

Regional ofﬂcers were mformed that they will contu,_tue to cater to the

same divisions, WhtCh vvere hntherto belhg covered l:;, them
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No.T/2/48/Psy/Psycho-Test Office of the
B General Manager (Safety)
- N.F. Railway, Maligaon
Date :21-02-05
To, .
- Sr.Scientific Officer/ RDSO
Manak Nagar, Lucknow,

Sub : - Requisition for Test material of ASM selected through GDCE.

Ref : - No.SFY/RRB/PSY CHO/PT-11 dated 01-02-05,

In reference to the letter mentioned
(G.D.CE) Category, to be held on 11-03-2003, at
handed over to Shri U.S. Behar
advance on the said occasion.

_above thz‘s,‘;_'v Aptitude Test for 6 ASM

Maligaon, ynd the test paper should be
a, Hd./Clerk, working under in this office, in scaled covered in.

Please arrange to send the same at the earliest.
The specimen signature of the office bearer is attgsted below.

! ¢
: :

_ Yours faithfully >
e
. . ‘ E . l e'(‘”\-‘,‘}\' %‘J'L'U}F
o ( Arundhati Kallin )
1.5.0./ NI Rly,

Signature of Shri U.S Behara, Hd/ Clork, Psycho-Cell . 053
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( Arundhati Kalita )
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: (,cnc ial Manager(P) h
e M.lhuton Guwahati-11
N('_),l};/227/81/'1"izAS;\/I('l’)I’l-l _ ~ Dated, 30.8.05 -
To - | o '
l)R\ﬂ(P)/L\lR Al’l)J RN\’ LM(},' blx "
‘»ul) - /\ntnude (Pwdm) Test for ASM & D/\l)
The date of Psycho lest lox lhu post of ASM & 1)AD schululud to be held
on:03.09.05 has been deferred to 15" & 16" Sepl/0s al: :() Q0hrs. in BT Section of
(ﬂ CPO’s office/MLG duc (¢ admuusnalwc reason.
Eligible candidales ‘may plww be dirccted to uppuu in the psycho test
accordingly.
This may please be treated is ‘MOST l’)RGEN'},":. -
T R . /i% Chakraborty) .
DR - -- :  SPO/T

for (aOUQH\l Mantger(PYMLG.
Copy to:- ,
(1) CSO/NFR "
((R/DV C‘}()fl /Ml G
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(4) Dy. C O\/l/%afotv/l\'lL(J
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Paveholoalcal Test conducted during the perlod from 14,12.03 10 31,10,08,

I By JSO of other Railway

S. Date of Psycﬁologlc'ol Category No. %  of [ Conducled
NQ_|lest conductod R candidgles by
1 119.07.04102307.04 | ASM 12 Com, JSO/SER
| | 30 Depn
2 120090416 24.05.08 RS 598 RRB” JSO/SER \
| SSO/ER
3 [ 29.9204 | ASM 14Com: | J5O/SER
, _‘ 2Deptt,
__|pAp o pept,
4 1170305 ASM 4 Deptty JSO/SER
1. By JSO of this Railway
S. | Date of Psychological | Calegory No. 7  of [ Conducted
NO | 1est conducted cdndidg;tes by '
1 17.0204 ASM 1 Cam.” JSO/NFR
2 (180204 T A 3Com.. | JSO/NFR
| | | o :

3530701 RS 3 Com. % JSOINRR |

| 7 Deptt, - T
4 1170504 DAD 3 for prémo 10 | JSOJNFR

Goods Giver |~
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"'{H-(T\owno) % V/ 5/5C |
: Dy.CSO/T
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